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From

N.Ravichandran, M.Sc., M.Ed.,
Special Officer and Commissioner
Tiruchirappalli City Corporation
Tiruchirappalli — 620 001

District Environmentzl Engincer,
TamilNadu Pollution Control Board,
No.25, SIDCO Industrial Estate,
Thuvakudi,

Trichy-620 015.

Roc No : §309/2016 /E4(Main) Dt. ¢1.18.2016

Sir,

Sub : Fecal Sludge Treatment Plant - Tiruchirappalli City Corporation —
Application for consent to establish FSTP at Kasi Vilangi,
Woraiyur — Survey ward-I, Block no.12, T.S.No.19#4 part - under
section 21 of Air and Water Act — Permission requested -

Regarding.

%% kR %

I wish to state that Tiruchirappalli City Corporation is proposed to establish Fecal Siudge

Treatment Plant at Woraiyur, Kasi vilangi, Survey ward-I, Block no.12, T.S.No0.194 part. The

estimated cost of proposed FSTP is Rs. 325 Lakhs. This plant has effective treatment modules

for safe treatment and disposal of fecal sludge from on-site sanitation systems such as septic

tanks. Necessary application along with supporting documents is submitted under section 21 of

Air and Water act of TamilNadu Pollution Control Board.

Accordingly, 1 request necesséry permission to establish the Fecal Sludge Treatment

Plant at Woraiyur, Kasi Vilangi and to send the consent fee details in this regard.

I request you kindly, to do the needful to issue the consent to establish Fecal Sludge

Treatment Plant early.

e

4 ;
S e
”ﬁ/\” A\
For Commissioner e
Tiruchirappalli City Corporation
UBrve
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Roc No: 8309/2016/E4(Main) Tiruchirappalli City Corperation

Dt.26.11.2016

To Whomsoever It May Concern

This is to certify that the Tiruchirappalli City Corporation has proposed to establish
a Faecal Sludge Treatment Plant (FSTP) at Kasivilangi, Woraiyur, Survey Ward-1, Block
No.12, T.S. No.19/8.

The extent of T.S. No. 19/9 is 2.43 Acres (0.8850 Hectare) of which 1.43 Acres
(0.5787 Hectare) has been allocated for FSTP. The remaining land of area 1.00 Acres
(0.4047Hectare) has been reserved for future development. Until the development, it is
proposed to develop garden or plantation in this land using treated waste water from the

FSTP.

The original extract taken from the Town Survey Field Register is enclosed
along with layout plan showing site allocation for reference.
/]/ |U/'“‘ N
Fog" (;.)h nmisSioner
Tiruchirappalli City Corporation
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TIRUCHIRAPPALLI CITY CORPORATION
K.ABISHEKAPURAM ZONE

PLAN SHOWING THE SITE ALLOCATION FOR FSTP IN WARD [, BLOCK No.12, T.S.No.15/9 .,
AT KULUMANI MAIN ROAD, NEAR KASI VILANGI, IN WARD No.60.

T.S.No.19/8

T.S.No.19/9

T.S.No.16/9 T.S.No.19/9

T.8.No.20
AREA DETAILS:
Areain | Areain Area in
T.S.No. sq'm SC[ ft Acre
19/9 9850 105986 243
Total 9850 105986 243
REFERENCE:
Areain Colour
DESCRIPTION T.S.No. Aite Tadii
SITE RESERVED FOR PROPOSED FSTP 19/9 1.43
SITE RESERVED FOR FUTURE DEVELOPMENT 19/9 1.00
[g ) M
U 4\ w\ =
P -
—_—
) ) L \\'gy\
Junior Engineer Asst. Exe. Eﬁg‘*e’

Tiruchirappalli City Corporation Tiruchirappalli City Corparation
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Distrlct Court
Trichy, T. Nadu.

MEMORANDUM OF UNDERSTANDING

Bhis MEMORAN DUM OF UNDERSTANDING (hereinaﬁ%er referred to as the ‘MolU’) executed

P -\ V. VLS District on this 2\%% day of S&P 2016 (Effective date).

k BETWEEN

Tiruchirappalli City Municipal Corporation, Urban Local Body under the Tiruchirappalli City .-
]‘hafiuniciple Corporation Act (1994), represented by its Commissioner, hereinafter referred to as
‘the First Party’. ' .

b, i ¢
AL e

: - AND
[hdian Institute for Human Settlements, — incorporated under “Act” represented by Aromar Revi,
Director, hereinafter referred to as ‘the Second Party’.

WHEREAS

s ) a) The First Party is a statutory body, and as have among its functions, provision of
water supply, public health, sanitation facility and solid waste management, in its
? Jjurisdiction. :
3 b) The First Party is in need of expertise for planning and Zmplementing the full-

chain of Fecal Sludge-and Septage Management (FS3M) services in order t0
improve the sanitation status of the city; the Second Party having requisite
B expertise in this field, offered their technical know-how and financial assistance

for this purpose.

ak}

c) The Parties further agreed upon a collaborative project for setting up and
operating a Fecal Sludge Treatment Plant (FSTP) at Tiruchirappalli, for treatment
of fecal sludge from. the septic tanks and other on-site sanitation containment

| AN
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structures or latrines.
d) The First Party having verified the competence and capabilities of the Second

Party for implementing the- proposed treatment project, depiélad to take the
. assistance of the second Party, as passed in Council Resolution No. 135 Dt

30.08.2016. ’
e) The Parties have agreed to name this collaborative project as “Implementation of

Fecal Sludge Treatment facility at Kasi Valangi” (hereinafter referred to as the
Treatment Project);

NOW THIS MoU WITNESSETH AND IT IS AGREED BY AND BETWEEN THE
PARTIES AS UNDER: ‘

1) GENERAL - Definitions and Interpretation

a) Definitions:

il “Agreement” means this Agreement, together with all the Annexures;

ii. “Party” means the First Party or the Second Party, as the case may be, and Parties
means both of them;

iii. “Treatment Project” means Implementation of Fecal Sludge Treatment facility at
Kasi Valangi, in the Tiruchirappalli City Municipal Corporation (TCMC);

i v. “Bffective Date” means the date on which this Agreement comes into force;

V. “Treatment” means the process of handling and managing fecal sludge using
appropriate treatment technology — in this case Fecal Sludge Treatment Plant
(FSTP);

vi. “Implementation” means setting up of treatment systems for fecal sludge
management

vii.  “Operation and Maintenance” means activities to be carried out at regular
intervals to ensure the efficiency of the treatment system

viii.  “Menitoring” means supervision of the system to ensure that it caters to treatment
standards . :

ix. “Technical Assistance” means support to TCMC when there are operational
issues in the treatment system.

X “Pecal sludge” means the sludge collected from the pit latrines and septic tanks.

b) Ifany doubt arises as to the interpretation of the provisions of this Agreement or as to
" matters not provided therein, the parties to this Agreement shall consult with each
other for each instance and resolve such doubts in good faith.
2) Purpose and Scope of this Agresment

The Purpose of this Agreement is to clearly identify the roles and responsibilities of each Party
‘ as they relate to:
~ a) Implementation of the fecal sludge treatment plant (FSTP) for treatment of fecal
sludge generated from the on-site sanitation systems in the Tiruchirapalli corporation
area with a view to preventing environmental pollution and safeguarding the public
health through safe treatment and disposal of fecal sludge.
b) Demonstrating the construction and operations and maintenance of a fecal sludge
treatment Tacility.
¢) Allocate responsibilities for and building capacities for operation and maintenance of

the facility.
d) Provide for potential reuse of treatment bi-products.
e) Carry out other activities to support the effective construction and O&M of the FSTP.

) Validation of treatment concept for further scaling up.




o

3) Background 3

Ii TMC has an underground drainage (UGD or sewerage) system, bt this covers
only a portion of the city. Even with future plans for extending the coverage of the sewer system
in the cily, there are likely to be significant number of areas in the city where households and
establishments will continue to be dependent on on-site systems. While the city has a set of de-
sludging trucks that clean septic tanks, & system of deposition of Septage into decanting stations,
as well as a Waste Stabilization Pond that treats sewage, there is 2 need for demonstrating
‘hnovative and decentralized methods and facilities for treating sludge from on-site sanitation
| effectively supplement existing arrangements to help the city attain 100% full-
sanitation chain up to treatment and safe disposal/re-use.

Tiruchirappal

systems, that wil
sanitation across the full

Under this Agreement, the first party shall provide land for the construction and operations and
maintenance of the Fecal Sludge Treatment facility; adequdte right of way and access for
vehicles to bring fecal wastes, etc.; and provide all clearances, approvals, and all other support
for the second party to carry out activities in an efficient manner.

The Second Party shall provide man, technical (design, build and transfer) and financial support
(but without any financial transfer to the First Party) for the construction of the fecal sludge
treatment facility for the treatment of fecal sludge generated from selected areas of the

Corporation’s limits.

4) Roles and Responsibilities for invalved Parties

a) First Party shall undertake the following activities:

i) Take full ownership of the concept of 100% full-cycle sanitation, and of the Fecal Sludge
Treatment Facility, fo contribute to the same. ’

ii) Accord approval for the Treatment Project to be constructed and operated.

iii) Support the construction activities to ensure timely completion and quality

implementation.
iv) Allocate the required land for installation of treatment infrastructure in the identified

location within the Corporation limits.

v) Obtaining necessary clearances for land identified and implementation of the Treatment
Project, including right of way, and access for vehicles to bring fecal wastes, etc. from
the concerned government departments and statutory bodies

vi) Provide the Second Party the formal approval letter to carry
as per the approved concept.

vii) Ensure peaceful possession of t
from any persons or agencies, to
project.

viii) Ensuring the timely provision of other
including but not restricted to right of way,
urilities/services, etc. whether provided by the TCMC or other agencies.

ix) Recruitment/deployment of staff to be trained by the Second Party during the
Construction and O&M Phases, as needed, for such staff to take over maintenance
management within a period of 24 months from commissioning.

Allocation of required funds by the First Party of its own funds for regular and periodical

out the construction activities

he site and ensure that there is no obstruction of any kind
he Second Party during the implementation of the

civil infrastructure and services other than land

X)
naintenance of the treatment facility after the handover by the Second Party or 24
months whichever is earlier.

xi) Levying, collection and. allocation of funds by the First Party for proper O&M

: &
A8
CiTY ENGIMEER
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access roads, water supply, storage and other
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" management and repairs/renewal of the treatment facility, via dedicated budgetary

xii)
xiii)

Xiv)
XV)

xVvi)
xvii)
xviii)
Xix)

xx)
xxi)

b)

il

vi.
vil,

viii.

Xi.
Xii.
xiil, ”

Xiv.
XV,

AALAS
2 ) Wik

provisions, and by collecting user charges and other revenues, 10 ensure that there is no
shortfall of O&IM resources.

Carrying out regular monitoring to assess the treatment performance.

Set-up business entity/entities as appropriate, for management of the faclhty including
related activities like marketing and sales of treatment by-products mainly bio-solids.
Ensure regular supply of fecal sludge to the treatment facility.

Ensure that no more than the designed quality of sludge is disposed of in the treatment
facility (i.e. maximum of 100 kilo-litres of sludge everyday).

Carry out physical maintenance of treatment infrastructure as and when required, afler
the handover of the facility from the Second Party.

Inform the Second Party in case the treatment system is not functioning to its optimal
level and/or any form of malfunctioning is observed by the First Party,

Allow the Second Party to provide its technical and management assistance in O&M of
treatment facility as and when required and as mutually agreed upon by both Parties.
Allow the Second Party to carry out the design modification and/or improvements (after
commissioning) as and when required and as mutually agreed upon by both Parties.
Ensure that the treatment system is adequately secured 24 hours, 365 days of the year.
Provide all cooperation and facilitation from the TCMC and other Govt. agencies, for the
smooth and efficient construction, and O&M Maintenance Management of the Treatment

Facility in perpetuity.
Second Party shall undertake the following activities:

Design and implement the Treatment Project as per the concept agreed by the First Party.
Ensure that the maintenance staff.are provided with adequate un|forms and safety

gear as specified by the Second. Party.
Finance the censtruction of the treatment facility as provided in the approved concept

design.

Overall responsibility for unplemem:ation of the Treatment Project i.e. construction and
commissioning of the Treatment Facility within the period of implementation or for the
period of 24 menths whichever is earlisr.

Appointment of contractor(s) for construction of the Treatment Project and carrying out
the regular construction supervision to ensure quality construction and timely completion.
Successfull commission of the project after test-runs to ensure that the treatment facility
is functioning up to design standards. ‘
Carry out and finance O & M Management, through own or contracted in arrangements,
for a period up to 24 months from commissioning.

Develop detailed O&M Manual and train the staff provided by the first party

Supervise the trained staff in ensuring that they operate and maintain the treatment
system to the required standards.

Hand over the treatment facility to First Party af’te: ensuring proper functioning of the
project and with adequate training for the maintenance staff assigned by the First Party,
no later than 24 months from commissioning.

Exiend technical assistance to-the First Party as and when requested during the agreement
period, and monitoring - Lhe performanée of the Treatment Facility -for the agreement
period.

Preparation of detailed O&IM. costmg and submit to TCMC for yearly budget allocation.
Support in developing the business model for marketing and sale of treatment by-
products.

Obtain all technical and environment clearance from Competent autho-ity

Obtain EB connection in the Commissioner’s Name and remit Power Consumption

‘ﬂnrﬁm&‘uimgm@mﬂ City famwrmvmmw
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charges.
Carry out all activities to support the proper construction and O&M Management of the

Treatment Facility.

XVl

5) Funding of the Project

The second party shall make available financial support to bear the capital costs for construction,
as well as for O&M expenses (including repairs) for up to a maximum of 24 months after which
period the first party shall fully take over 2ll expenses towards O&M, including repairs needed to
keep the treatment facility operating. There shall‘be no financial transfers from Second Party to

First Party for meeting capital costs or O&M.

6) Obligations of the Parties

a) Obligation of the First Party

i Purchase / allocation of required area of land.

ii.  Timely provision of civil infrastructure and services other than land including but not
restricted to right of way, access roads, water supply, storage, electricity, and other
utilities/services, ete. whether provided by the TCMC or other agencies.

iii.  Ensuring compliance of sludge transfer truck (honey sucking truck) owners in regularly

depositing sludge into the treatment facility. ]
iv.  Financing and Management of O &M after 24 months of commissioning.

V. Monitoring of treatment performance.
b) Obligation of the Second Party

i. Technical consultancy services .
ii. Supply and installation :of treatment modules and Capital Costs for period of

implementation or 24 months after commissioning, whichever is earlier.
iii.  Monitoring of treatment performance
iv.  Carrying out required modification and / or improvements of the treatment project if
required g '
v.  Financing and management of O&M for up to 24 months after commissioning i.e. till the
financing and management of O&M is taken over by the First Party. :
vi.  Any cost associated with taking clearances, security deposits etc.

7) Financial contribution

As per this agreement the Second Party agrees to bear all the capital costs for construction and
commissioning of the Treatment Facility; and for O&M Management and repairs up to 24
months after commissioning. The contribution mentioned will not be transferred among the
parties, and it will be spent for implementation of the project by the Second Party. The First
Party shall bear all capital, repair/renewal, and O&M costs, after 24 months  from
commissioning, upon taking over of the financing and management of O&M.. There shall be no
financial transfers from Second Party to First Party for the purpose of meeting capital costs or

O&M costs.
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8) Designated point of Contact

The primary point of contact and liaison from each party to the Cooperation Agreement
is as follows:

For Tiruchirappalli City Municipal Corporation,
The Commissioner

Aromar Revi
For Indian Institute for Human Settlements

The Director

9) Effective date, Time duration, Amendment and Termination of Cooperation
Agreement

The Cooperation Agreement shall be effective when signed by authorized representatives of both
the parties. The initial duration of this Cooperation Agreement is established at 36 month from
the date of signing of this cooperation agreement. However the duration may be extended
beyond the period if both the parties agreg in writing after obtaining Council Approval,

In addition, this cooperation agreement may be amended if both parties agree in writing.

Either party may terminate this Agreement at any time upon 3 months in advance
written notice to the other party with such termination becoming effective upon the date
set forth in such written notice.

10) NOPARTNERSHIP OR AGENCY

Nothing in this Agreement is iniended to, or shall operate to, create a partnership between the
Parties, or to autharize either Party to act as agent for the other, and neither Party shall have
authority to act in the name or on behalf of or otherwise to bind the other in any way (including
the making of any representation or warranty, the assumption of any obligation or liability and

the exercise of any right or power).

11}  RIGHTS OF THIRD PARTIES

A persen who is not a Party to this Agreement shall not have any rights under or in connection
with it.

12) COUNTERPARTS

This HAgreemcnt may be executed in several counterparts, each of which shall be deemed an
original, but all of which together shall constitute one and the same document.

13) DISPUTES. GOVERNING LAW AND JURISDICTION

13.1 This Agresment and any dispute or claim arising out of or in connection with it or its
subject matter, shall be governed by, and construed in accordance with, Indian law.

132 Conciliation: It is agresd between the parties that 2l dispute/s shall, to the extent
possible, be settled in the first instance by prompt and good faith negotiations between
the Parties. If a dispute cannot be thus resolved within a period of fifteen (15} days of it

s
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14.

3 Arbitration:

being raised as a dispute in writing, or where the Parties are deadlocked on any issue/
decision for a period of thirty (30) days, the Conciliation attempt shall be-deemed to have
failed.
In the event a dispute arises and the Conciliation fails, the Parties shall
refer the dispute for resolution by binding arbitration which shall be held in Trichy per
in accordance with the Arbitration and Conciliation Act, 1996 of

mutval understanding,
india as may be amended from time to time. Arbitration shall be conducted as fallows:

(N All proceedings in any arbitration shall be conducted in English and a daily
transcript in English of such proceedings shali be prepared.

(i)  Parties undertake and agree that all arbitral proceedings conducted with reference
to this Clause shall be kept strictly confidential and all information disclosed in
the course of such arbitral proceeding shall be used solely for the purpose of those

proceedings. ,
(i)  The venue for such arbitration shall be Trichy and the courts in Trichy shall have

exclusive jurisdiction.

(iv)  The Arbitrator shall have the all the power, including without limitation, power to
give injunctive/ interim relief to the extent appropriate. In reaching a decision, the
arbitrator shall be bound by the terms and conditions of this Agreement.

(v) The arbitration award given, by the Arbitrator, shall be final and binding on the
Parties, and the Parties agree to act accordingly.

(viy  The Arbitrator may award to 2 Party that substantially prevails on the merits, Its
costs and reasonable expenses (including reasonable fees of its counsels).

(vii) 'Unless otherwise mutually agreed to by both Parties, the Parties shall continue to
carry out the Activities mentioned herein despite any the occurrence of any
dispute or reference to arbitration hereunder.

MISCELLANEOUS

(a) Force Majeure: Neither Party shall be liable for damages for any delay or failure to
perform its obligations hereunder, if such delay or failure is due to causes beyond its
control and without its negligence; including, without limitation, acts of God or state or
of any sovereign authority or any public enemy, or acts mandated by any applicable laws,
regulation or order (whether valid or invalid) of any governmental body/ministry/
authority. However, the Party claiming a force majeure event shal! inform the other Party

within seven (7) days from the beginning of such event about the existence of the same

. and take all such steps necessary.to-ensure that the loss to the other Party is minimized as

also inform the other Party immediately on cessation of the Force Majeure event and

resume effective fulfilment of its obligations hereunder.

(b) Good Faith: Both parties undertake to act in good faith with respect o gach other’s rights
under this Agreement and to adopt all reasonable measures to ensure. the realization of the

objectives of this Agreement.

(c) Independent Rights: Each of the rights of the Pariies under this Agreement are
independent, cumulative and without prejudice to all other rights available to them, and
the exercise or non-exercise of any such rights shall not prejudice or constitute a waiver
of any other right of the Party, whether under this Agreement or otherwise.

(d) Amendment: Any amendment or modification to this Agreement or any part thereof shall

be made by an instrument in writing and executed by both the parties.
(e) Applicability: This agreement shal] be governed and construed in accordance, with the

laws of India.




In witness, whereof, the parties, each acting through duly authorized representatwes
have caused this Cooperation Agreement to be signed in their names and delivered as

of this --- day of Sep 2016.

Qo S \\K”’

M}@!%l{; \ ity %ccr :
For Indian Institute for Human Settlements  Tiruchirappalli City Municipal Corporation
B \Whe
WITNESSES: ; i T '“

B 1 |

EXECY 'T»V_E m“ﬁrqn VEER
“ﬂ'wuchnmpa i, Lﬂy Lo. poration

i
|' \
\L/LL E"\u"
2. \ o ""I"

Y RCUTIVE EﬁGflLﬁbe
Tiruchirapalli Ca"y Comnratmm

i

Annexure |: Council Reselution from the First Party
Annexure 2: Concept Design and Costs for FSTP (approved by the Council Resolution)
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Roc No: 6309/2016/E4(Main) Tiruchirappalli City Corporation

Dt. 02.12.2016

Certificate

This is to certify that the Tiruchirappalli City Corporation has proposed to establish
a Faecal Sludge Treatment Plant (FSTP) at Kasivilangi, Woraiyur, Survey Ward-1, Block
No.12, T.S. No.19/8.

As per the Pandamangalam detailed development plan map no .4, indicates that
the green marked area is reserved for park and public purpose. Apart from that the
survey land belongs to old survey no.158/4 which is now T.8.no.19/9 part, Ward |, Block

no.12 is mentioned as “Mixed Residential Area.”

% 4{3\
For Comsiissioner

Tiruchirappalli City Corporation
\.gx/ g"\‘c .
A\
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PWD/WRO
drom To
Er.D.Kalaiselvan, B.E.. Special Officer & Commissioner,
Executive Engineer, Tiruchirappalli City Corporation,
PWD., WRD., Tiruchirappalli — 620 001.
R.C.Division, A
Trichy — 1. A

f
— .

Lr.No.|{7/ / 2016 / F 160 TC / D1 / Dated: |".12.2016

Sub :  Permission for discharging the treated sewage
water from the sewage treatment plant into the
kudamurti drain at Kasivilangi, Kulumani road,
Woraiyur by the Trichy City. Corporation -
Reg.

Ref : The Special Officers & Commissioner, Trichy City
Corporation, Trichy Roc.No: 6309 / 2016 / E4 (Main) /
Dt: 25.11.2016.

* % ok ok A Kk

With reference to the letter cited, it is came to know that the Technical Support

Unit has been setup under Tamilnadu Urban Sanitation Support Programme

(TNUSSP) in Mumnicipa! administration snd water supply .department, Secretariat,

Chennai. And in order to demonstrate safe treatment and disposal of Faceal Sludge

Treatment Plant (FTSP) is proposed to construct in Kasivilangi, Kulumanai Road,

Woraiyur, Survey ward-I, Block no:12, TS no: 19/9 by the Trichy City Corporation.

Thus the Trichy City Corporation is seeking permission for discharging the treated

waste water into the Kudarmuruti Drain.

Thus after consideration and site inspection it is recommended that the

permission may be issued with conditions as stipulated below.

1. The treated sewage water should be discharged into the Kudamurti drain

only after meeting the permissible tolerance limits as issued by the Central

Pollution contrel Board standards.

Sl. No Parameters Value
I pH value 5.5 -9

2 BOD mg/L < 10

3 COD mg/L < 50

4 Total Suspended solids mg/L <20

5 Facezal Coliform per 100mL < 100

| 6] Total Nitrogen mg/L < 10

(g

| —



fJ'l

The Tolerance limits of the Parameters should be tested periodically
(monthly) and report should be given to the permitting authority. Also if any
deviation in tolerance limit it may be plugged and after attaining the

permissible value it should be discharged into river.

The Kudamurti drain is one of the drainage channel which flows only during
flood season. Thus the lean flow should be maintained in the drain.
Otherwise the treated water itself will be stagnated and contaminated thus
leads to growth of mosquitoes and other fungus inside water. The
PWD/WRD should not be blamed for any lean flow after discharging the

waste water in Kudamurti drain.

The inlet point into the Kudamurti drain should be provided and operated
with shutter arrangements with necessary operating platform, and PWD

officials may be permitted to operate the shutters.

The sill level of the shutter should be at the height of maximum water level
of the drain and it should not lower than the maximum water level.

Otherwise there will be chances for back water into treatraent plant.

No solid wastes ~nd other effluents from the treatment olants sheuld be

dumped inside the drain or along the bank of the drain.

£
2 "

J Executive Engineer, PWD., WRD.,
| _R.C. Division, Trichy - 1.

P S

Tyl
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TAMIL NADU POLLUTION CONTROL BOARD

Full Name of the applicant
(Occupier of the unit)
Designation

Office address with pin code

Factory address with pin code

Phone no. with STD code
Fax no. with STD code
Email Id

[h] Website address

[i] Mobile No.

Full Name of the Unit

[e]

Location of the unit

[a] Survey No/TS No

[b] Village/Town

[c] Taluk

[d] District

4. Local body Name & Type
Land Status

Rent per Year(in Lalkhs)
Extent of land (in Hectares)

FORM-1I

Application for consent under section 25/26 of the Water (Prevention and Control of Pollu
as amended (Central Act 6 0of 1974)
(See rule 26 of Tamil Nadu Water (Prevention and Control of Pollution) Rules, 1983)
(To be submitted in Duplicate) 3

Ravichandran N

Commissioner

58, Bharathidasan Salai,
Cantonment,
Trichy,620001

19, Kasivilangi, Kulumani i
Road, Woraiyur, Trichy,620003

0431-2415396
0431-2415329
commr.trichy@tn.gov.in

9443107788

FECAL SLUDGE TREATMENT
PLANT

19/9] Ward-I, Block-12

K ABISHEKAPURAM
THIRUCHIRAPPALLI WEST
Thiruchirapalli
TIRUCHIRAPPALLI Corporation
Owned

0.5787

8. Details of products manufacured

[a] Total
[b] Build up area 0.425
[c] Solid waste Storage/Disposal area 0.001
[d] Green Belt/lirigation area 0.55
[e] Vacant area {a-(btec+d)} 0.1537
6. Details of raw materials used
SL.No. |Name of the raw material Quantity | Unit Erincipal
se
1 Septage 32 KLD Treatment
7. Details of fuel used
SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use in T/d Value Content |Content

0oy 0

(003284
H'-Q-LW'
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SL.No. |Name of the product ‘Quantity | Unit End Use
Products
14 Treated septage water 16.6 KLD Into
Kudamurut
ti drain for
irrigation
By Products
1. | Dried Sludge | 8936 [ Kg/Day | Manure
Intermediate Products
1. | Bio-Gas |84 | Kgibay | cooking

9. Manufacturing Process

Sludge Treatment

The desludging truck carrying faecal sludge will be directed to a receiving point inside
the treatment facility. The faecal sludge received at the treatment facility will be
discharged into the screen and grit chamber (four in number) by means of gravity where
it undergoes pre-treatment without any exposure to the desludging operator. Large
solids are trapped in this using a vertical screen and Grit chamber.

The liquid sludge (mixture of liquid and solids in slurry form) from the screen and grit
chamber is further conveyed to a Sludge Stabilization Reactor (four in number)
through gravity for treatment. The main objective of this treatment system is
removal of degradable organic substance. The tank has three chambers, the first
chamber of the stabilization tank acts as a homogenization reactor, where the organics
are mixed thoroughly. The second chamber provides a digestion zone for anaerobic
treatment of organics present in the faecal sludge. The third chamber is a designed for 1
day retention time to collect digested sludge and pump it to further treatment modules.
The Total BOD reduction id 65-70% in this module

The sludge drying beds are structures with sloped base for holding graded filter media.
The sludge undergoes liquid-solid separation and also drying. The percolate from the
sludge drying bed is collected and conveyed to a collection Tank by gravity. The
dried sludge from the drying beds are removed periodically and transferred to the sludge
storage shed located within the premises

Percolate water Treatment

The percolate water collected is pumped into to anaerobic treatment in the settler
integrated with an Anaercbic Filter and subjected to anaerabic treatment for removal of
organic matter in the percolate.

The treated wastewater from the anaerobic filter is further treated using a vertical
Planted Gravel Filter. Vertical gravel filter helps in infusion of oxygen into the passing
wastewater, thereby reducing of organic matter, removal of nutrients, removal of odour,
colour.

A tertiary treatment module like sand carbon filter and UV treatment is planned for post
treatment of water coming out from the planted gravel filter and then Disposed into the
river,

10. [a] Water Source Details

SL. No. |Source Type. Source Name Quantity

1. Municipal Supply River Cauvery 0.95

[b] Water Consumption Details

SL.No. |Source Consumption Quatity (KL/D)
1 WC-II: Domestic -0.85
11. Details of sewage/trade effluent
generation

a). Sewage Generation Details

2 [



Total Sewa

ge Generation Quantity :16.45 KLD

S.No.

Source

Quantity(KLD)

1

Septage, toilet,hand and floor
washing

16.45

b).

Trade Effluent Generation Details

Total Trade effluent Generation Quantity : 0.00 KLD

S.No.

Source

Quantity(IKKLD)

1.

No Trade Effluent

0.0

12. Details of Sewage/effluent treatment

plant
a). Sewage Treatment Plant Details
Treatment status: Individual STP
SL. No. " | Name of the Treatment | No. of Units Dimensions in metres

Unit

1y Screening chamber | 4 4.0 x 0.6 x 0.8 each

2 Stabilization reactor- | 4 22x4.0x1.8each
chamber 1

3. Stabilization reactor- | 4 10.0x 4.4 x 1.8 each
chamber 2

4, Stabilization reactor- | 4 3.0x2.0x 1.8 each
chamber 3

5, Sludge drying beds | 48 8.5x 5.1 x 0.85 each

&; Collection tank 1 1 4.0x4.0x2.0

7. Integrated settler- 1 3.0x4.0x2.1
chamber 1

8. Integrated settler- 1] 1.5x4.0x2.1
chamber 2

9. Anaerobic filter- /| 20x4.0x1.85
chamber 1

10. Anaerobic filter- 1 20x4.0x1.85
chamber 2

11 Anaerobic filter- 1 2.0x4.0x1.85
chamber 3

12. Collection tank 2 1 40x40x2.1

13. Planted gravel filter | 4 5.0x10.0x1.22 each

14. Collection tank 3 1 58x4.7x15

15, Collection tank 4 i 58x4.7 x 1_.5

16. Pressure sand filter | 1 1.0m Dia x 1.5m

17, Activated carbon 1 1.0m Dia x 1.5m

filter

b). Trade Effluent Treatment Plant Details
Treatment status: No trade effluent and hence does not arise

13. Details of sewage/trade effluent
disposal

a).

Sewage Disposal Details

22



S.No. Description of Qutlet | Quantity(KLD) Disposal
1. Treated septage 16.45 Into Kudamurutti
water drain for irrigation
b). Trade Effluent Disposal Details
8.No. Description of Qutlet | Quantity(ICLD) Disposal
1 No trade effluent 0.0 Not applicable

14. [a] Details of Non Hazardous Solid
Wastes

SL. No.

Nature of Solid

Quantity | Unit

Mode of Area of

Waste disposal land
earmarlked
for
storage/dis
posal(in
sq.Metre)

1: Sanitary napkins,. | 48 Kg/Day Disposed | 8
Plastic and through
polythene papers corporation
14. [b] Details of Hazardous Waste
SL. |Name of Process |Name of |Quantit |Waste |[Waste |Waste |[Area
No. Process |y T/Y ([Type Storage |Disposal [earmar
Waste kked for
(Catego Storage/
1y No) Disposal
15. Total Gross Fixed Assets (GFA) (Rs. in 3243
L.akhs)
16. Cost of water Pollution Contrel
Measures (Rs. in Lalhs)
17. No. of Employees working per day P4
(including contract workers)
18. Date of commissioning 15/02/2017
19. Details of habitation: {All the habitation
located within 1KM radius of the unit)
SL.No. Name of habitation Distance in Kms |Population
1. Lingam nagar 0.3 5000
2. Vallalar Nagar 0.3 5000

20. [a] Name of the nearby Roadways

[b] Distance from the site in Kms ¢ 015

21 De

tails of water bodies like

lakes/rivers/canals within a radius of
| KM and rivers within a radiusof
SKM

[a] Name of the Water Source
[b] Distance (in meters)

22, [a)] Land use classification of the site

ODR-Trichy-Kulumani

Kudamurutti drain

0.20

Mixed Residential use Zone

23



23 Name and distance of the sensitivearea  :  Nil
like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Parl,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

24. Is the unit is located within 1 Km from 1 NO
marine coastal area (sea, estuaries, back
waters)
If yes please mention the distance from
the unit
25. Name and address of all
Directors/Partners
SL.No. Name of Partner Designation Address
1. N.Ravichandran commissioner 58,
Bharathidasan
Salai,
Cpntonment,
Tiruchirappalli

List of Documents as per rule:-

1. Auditor Certificate with break up details for the proposed Gross fixed Assets duly certified
by a Chartered Accountant in the prescribed format. (Attached)

2. Details of Water Balance and wastewater balance for process. (Attached)
3. Details of Material balance for each products and process.  (Attached)

4. Detailed manufacturing process for cach product along with detailed process flow chart.
{Attached) ‘

5. Topo sketch showing the distance of water bodies, roads, existing/proposed residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

6. Layout plan showing the location of various process equipments, utilities like boiler,
generator ete, effluent treatment plant, outlet location, non-hazardous and hazardous waste
storage yard.  (Attached)

7. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

8. Land use classification certificate as obtained from CMDA/DTCP/LPA. (Attached)
9. Consent fee under Water and Air Acts payable to the Board.  (Attached)

10. Copy of attested sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant.  (Attached)

11. NOC From PWD,WRD  (Attached)

12. Copy of attested Memorandum of Articles in case of Public/Private sectors or registered
partnership deed in case of partnership company. (Attached)

Declaration

1. I certify that all the information / data supplied are true and I have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under section 42 of
Water (P&CP) Act, 1974 as amended.

2. 1 hereby undertake to make a fresh application for consent in case of change of
either of a product/point of discharge or of the quantity of discharge or its quality.

3. I hereby undertake to abide by the directions/instructions issued by the Board from
time to time. :

4. 1 hereby undertake to apply for consent to operate/renewal of consent along with the
required details 30 days prior to the expiry of consent order.

24



TAMIL NADU POLLUTION CONTROL BOARD
FORM-I
Application for consent under section 21 of the Air (Prevention and Control of Pollution) Act 1981, as
amended (Central Act 14 of 1981)
(See rule 7 of Tamil Nadu Air (Prevention and Control of Pollution) Rules, 1983)
(To be submitted in Duplicate)

1. [a] Full Name of the applicant ¢ Ravichandran N
(Occupier of the unit)
[b] Designation : Commissioner
[¢] Office address with pin code . 58, Bharathidasan Salai,
Cantonment,
Trichy,620001
[d] Factory address with pin code ¢ 19, Kasivilangi, Kulumani
Road, Woraiyur, Trichy,620003
[e] Phone no. with STD code T 0431-2415396
[f] Fax no. with STD code 1 0431-2415329
[g] Email Id : commr.trichy@tn.gov.in
[h] Website address !
[i] Mobile No. T 9443107788
2. Full Name of the Unit :  FECAL SLUDGE TREATMENT
PLANT

3. Location of the unit

(a] Survey No/TS No . 19/9" Ward-1, Block-12
[b] Village/Town : K ABISHEKAPURAM
[e] Taluk : THIRUCHIRAPPALLI WEST
[d] District ¢ Thiruchirapalli
4. Local body Name & Type : TIRUCHIRAPPALLI Corporation

5. Land Status » Owned
Rent per Year(in Lakbs) :
Extent of land (in Hectares)

[a] Total i 05787
[b) Build up area i o025
[c] Solid waste Storage/Disposal area : 0.001
[d] Green Belt/Irrigation area i D55
[e] Vacant area {a-(b+c+d)} 1 0.1537
6. Details of raw materials used ;
SL.No. |Name of the raw material Quantity Unit %rincipal
se
1. Septage 32 KLD Treatment

7. Details of fuel used

SL.No. |Name of fuel Points of | Quantity | Calorific | Ash Sulphur
use inT/d  |Value Content |Content




8. Details of products manufactured

SL.No. |Name of the product |Quantity \Unit Lnd Use
Products
1. Treated septage water 15.6 KLD Into
Kudamurut
ti drain for
irrigation
By Products
1. Dried Sludge | 893.6 l Kg/Day | Manure
Intermediate Products
1. | Bio-Gas | 6.84 [ Kg/pay | Cooking

9. Manufacturing Process

Sludge Treatment

The desludging truck carrying faecal sludge will be directed to a receiving point inside
the treatment facility. The faecal sludge received at the treatment facility will be
discharged into the screen and grit chamber (four in number) by means of gravity where
it undergoes pre-treatment without any exposure to the desludging operator. Large
solids are trapped in this using a vertical screen and Grit chamber.

The liquid sludge (mixture of liquid and solids in slurry form) from the screen and grit
chamber is further conveyed to a Sludge Stabilization Reactor (four in number)
through gravity for treatment. The main objective of this treatment system is
removal of degradable organic substance. The tank has three chambers, the first
chamber of the stabilization tank acts as a homogenization reactor, where the organics
are mixed thoroughly. The second chamber provides a digestion zone for anaerobic
treatment of organics present in the faecal sludge. The third chamber is a designed for 1
day retention time to collect digested sludge and pump it to further treatment modules.
The Total BOD reduction id 65-70% in this module

The sludge drying beds are structures with sloped base for holding graded filter media.
The sludge undergoes liquid-solid separation and also drying. The percolate from the
sludge drying bed is collected and conveyed to a collection Tank by gravity. The
dried sludge from the drying beds are removed periodically and transferred to the sludge
storage shed located within the premises

Percolate water Treatment

The percolate water collected is pumped into to anaerobic treatment in the settler
integrated with an Anaerobic Filter and subjected to anaerobic treatment for removal of
organic matter in the percolate.

The treated wastewater from the anaerobic filter is further treated using a vertical
Planted Gravel Filter. Vertical gravel filter helps in infusion of oxygen into the passing
wastewater, thereby reducing of organic matter, removal of nutrients, removal of odour,
colour, :

A tertiary treatment module like sand carbon filter and UV treatment is planned for post
treatment of water coming out from the planted gravel filter and then Disposed into the
river,

10. No. of Employees working per day 4
(including contract workers)
11. Date of commissioning T 15/02/2017
12. (a)Details of Point source emission with
stacks
SL.No. |Stack |Source |Contro|Top  |Height Materi |Exit |Exit |Max
No | dimens |above |alof |Gas Gas Discha
Measu [ion GL Constr |Velocit [Temp |rge
res uction |y

12, (b)Details of Fugitive or Noise emission

SL.No. Source of Type of Pollution Capacity in HP
Fugitive or emission Control
Noise emission Measures
13. Total Gross Fixed Assets (GFA) (Rs.in @ 3243
Lakhs)
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14. Cost of Air Pollution Control Measures
{Rs. in Lakhs)

15. Details of habitation: (All the habitation
located within 1KM radius of the unit)

SL.No, Name of habitation Distance in Kms | Population
1 Lingam nagar 0.3 5000
2. Vallalar Nagar 0.3 5000
16. [a] Name of the nearby Roadways ¢ ODR-Trichy-Kulumani
[b] Distance from the site in I<ms ¥ {05
17. [a] Land use classification of the site ¢ Mixed Residential use Zone
[b] Authority which classified the land :  Local Planning Authority
use
18. Name and distance of the sensitive area : Nil

like places of Archeological importance,
National Park, Wild Life World
Sanctuary, Marine National Parl,
Mangrove Forests, Reserved Forests,
Marsh Lands if any located within 10
KM radius of the unit

19. Is the unit is located within 1 Km from ¢ NO
marine coastal area (sea, estuaries, back
waters)

If yes please mention the distance from
the unit (In Meter)

20. Name and address of all
Directors/Partners

SL.No. Name of Partner Designation Address.

1. N.Ravichandran commissioner 58,
Bharathidasan
Salai,
Contonment,
Tiruchirappalli

List of Documents as per rule:-

1. Auditor Certificate with break up details for the proposed Gross fixed Assets duly certified
by a Chartercd Accountant in the prescribed format. (Attached)

9. Details of Water Balance and wastewater balance for process.  (Attached)

3. Details of Material balance for each products and process.  (Attached)

4. Detailed manufacturing process for each product along with detailed process flow chart.
(Attached)

5. Topo sketch showing the distance of water bodies, roads, cxistingfproposéd residential areas,
agricultural lands, important religious locations, educational institutions, ancient monuments,
archeological places and other sensitive areas for 1 KM. radius from the units.  (Attached)

6. Layout plan showing the location of various process equipments, utilities like boiler,
generator elc, effluent treatment plant, outlet location, non-hazardous and hazardous waste

storage yard.  (Altached)

7. A covering requisition letter stating the status of the industry and activities clearly.
(Attached)

8. Land use classification certificate as obtained from CMDA/ DTCP/LPA. (Antached)

9. Consent fee under Water and Air Acts payable to the Board.  (Attached)

10. Copy of attested sale Deed /Lease Deed or any other relevant documents as proof to ensure
possession of the site/factory for which application is made by the applicant. ~ (Attached)

11. NOC From PWD,WRD  (Attached)

12. Copy of attested Memorandum of Articles in case of Public/Private sectors or registered
partnership deed in case of partnership company. (Attached)




Declaration

1. 1 certify that all the information / data supplied are true and 1 have not suppressed
any relevant information. I am aware that furnishing incorrect information /
suppression of relevant information attracts the penal action under Chapter VI of the
Air (Prevention & Control Of Pollution) Act, 1981 as amended.

2. 1 hereby undertake to make a fresh application for consent in case of change in
either of a product/point of discharge or in quantity of emission or of its quality.

3. 1 hereby undertake to abide by the directions/instructions issued by the Board from
time to time.

4. 1 hereby undertake to apply for consent to operate/renewal of consent along with the 1
required details 30 days prior to the expiry of consent order. N/, {;} !

e . e :
'y -l i
_ Tirucharapan Lig worporatio
Place : Trilhy R
a/\('}.

Date : ﬁ[{ﬁhﬁ f 3’1,{%’@)
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4. For proposed units

Auditor’s Certificate

¢

[ an ol 4

tndge Tealny {his s "0 certlfy that the value of prroposed gross fixed assets of the unit of M/s.~—"
SN G . k. ‘r e \...w ] huER ; iz
g located at —4% aXtatl e Tevi wm_:\/» 2R 5

- i5 as follows.

SINuﬁase‘m “Vaiue of proposed Gross
: Fixed Assets (Rs.in
Lakhs)

TR TR SR

Land

. Bund.l.ﬁ.é.... B TP P TY T PPPR LTI PIRLS | .3 o q‘ f:n ’%l ) qh 5__ 5

'S =
ﬂi' { a |

.”.‘E."LTP/STP[APC Aerasnearens .."...-.-.------..%-...n..u.. -

1

2
K & I\ﬂachlnery
B (s St
5

g i e s o

Total g A8 20

The gross value of fixed assets stated above is frue and fair to the best of our
knowledge and belief. o

e
I g

Pip in Z\ L
Ch ”‘ ered Accounfant

Seal with Mémbership No.

ﬂ“ n'ﬂ Y o
e o

Note: In case of leased land, the land value shall be calculated as 20 years leased value of

the land.
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Introduction

Tiruchirappalli is a City Corporation in the state of Tamil Nadu with an area of 167 Sq.Km. The
core area of the city has a centralized sewerage network with a Waste stabilization pond (WSP)
for treatment. However there are a few pockets and areas within the corporation limits that are
not connected to networked sewerage and rely on on-site sanitation systems for containing the
black water. The onsite sanitation infrastructure at the household and community (shared,
community and public) levels are mostly septic tanks and pits. These get filled over an interval of
2-3 years, post which they require to be desludged. Desludging is carried out using vacuum
pumps owned by private operators or City Corporation. The sludge is currently being disposed
at designated areas from where it travels through sewerage networks to WSP. At times these
desludging vehicles dispose in vacant or farm lands due to difficulty in access to the disposal
sites. A designated treatment plant hence becomes hecessary for safe handling and disposal of

faecal sludge.

Tamil Nadu urban support program is funded by the Bill and Melinda Gates Foundation (BMGF)
and aims to create an enabling environment for scaling up faecal sludge management solutions
across the state of Tamil Nadu. It is for this purpose that a pilot faecal sludge treatment plant is
being set up in the corporation limits of Tiruchirappalli. The faecal sludge treatment plant (FSTP)
of capacity 32 Kilo litres per day is designed to treat sludge generated from pits, septic tanks,
public tollet/community toilet containment units and wastewater sludge.

AR T 2 e T T
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Criteria Adopted for Design of Faecal sludge Treatment System

The proposed location of the FSTP is on the Kulamani Road near Kasi-Vilangi on the north
western part of the city. The land of 4.0 acres is owned by the TCC and is bifurcated into three
parts. The northern part is the site proposed for FSTP, while the southern part is for a proposed
fish market. Figure 1 shows the various divisions of the land, the centre portion is proposed for a
buffer zone consisting of thick vegetation between the FSTP and fish market. The site is located
at a distance of 6 kms from the centre of the city, the total area of the proposed site is 4 acres
and it's owned by Trichy City Corporation. The site is well connected with the town with a four
meter approach road. There will be no hurdles for the desludging vehicle of around 4000 liters to
come to the proposed location and dispose the Septage to the Faecal sludge treatment plant if

implemented.

Faecal Sludge mainly contains the liquid and solid material pumped from septic tank or pits
during the cleaning of septic tanks/pits. It is normally characterized by large guantities of grit
and grease, high solids and organics contents, poor settling, high wastewater strength due to

accumulation of sludge and scum and an offensive odour.

In order to design the pilot faecal sludge treatment facility, the following design parameters have

been adopted:

Source and Quantity of Faecal siudge

The source of faecal sludge is from the septic tanks, pits and other on-site containment units
from part of Ward 40, 45, 52, £3, 54 and 60 which are not connected to sewerage system.
Faecal sludge from household septic tanks/pits and other institutions is conveyed to the
treatment facility using the desludging truck available with the TCC or private operators which
has capacities ranging from 4000 to 6000 litres.

Under this project, it is proposed to treat maximum of eight loads of faecal sludge (assuming a
truck load of 4 KL) from the desludging trucks which amounts to maximum of 32000 litres of

sludge input every day into the treatment facility.

Faecal sludge Characteristics

Faecal Sludge characteristics vary widely from one location to another. This variation is due to
several factors, which includes number of users of the septic tank at the household, kind of
waste disposed in the septic tank, size of the tank and desludging frequency, climatic

conditions and the construction specifications of the septic tank.

Knowledge of the faecal sludge characteristics and its variability is very important in
designing the treatment facility. Based on the past experience, literature review and samples

3 S P by
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collected from the pits/septic tanks in and around TCC, the faecal sludge characteristics
considered for designing the facility is as follows

Table 1: General Characteristics of the faecal sludge

SI.No |Parameters Concentration
1 Biochemical Oxygen Demand (BOD), mg/l (average) 20000

2 Chemical Oxygen Demand (COD), mg/l (average) 40000

3 Total Solids (TS), mg/l (average) 45000

4 Settabie Solids (88), % (average) 25

5 pH 7.8

3] Ammonium as N, mg/L 280 - 320

Faecal Sludge feeding into the tank (peak flow)

It is of utmost important to clearly define the rate at which the faecal sludge will be fed into the
treatment system. The faecal sludge feeding into the treatment system during the day depends
on the time of faecal sludge collected and delivered from the desludging trucks. The freatment
modules are designed considering a flow rate generated by discharging 4 Kilo litres of faecal

sludge being discharged from the truck into the treatment plant in 8-10 minutes time.

Hydraulic Retention Time

In order to ensure the effective treatment of sludge as well as sludge water, it is necessary to
provide adequate sludge and hydraulic retention time for each of the treatment module
proposed. The proposed Solids and Hydraulic Retention Time for each of the treatment modules

&

are explained in the subsequent headings.

Climatic Conditions

In order to ensure the effective treatment process, it is necessary to consider the climatic
conditions for design of treatment modules, necessarily the temperature to ensure
treatment efficiency, rainfall to ensure the drying of solids in the sludge drying beds. The
design and detailing of the treatment modules are carried out taking the aforementioned factors

into consideration.
Maximum temperature: 38°C(May)
Minimum temperature: 21.2°C (December)

Rainfall: maximum no. of days in a month: 8.5 (October), average precipitation - 186 mm

Detailed Treatment Process Report — Faecal Sludge Treatment Plant, Tiruchirappalli

3¢



36

Treatment Concept
The treatment concept proposed for faecal sludge treatment in Tiruchirappalli has been
develeped considering mainly

a) Maximum treatment efficiency
b) Hygenisation and safe operation

c) Minimum operation and maintenance requirements

Treatment Stages and Modules adopted
The treatment modules proposed above are combined in a particular sequence for the complete
treatment of the faecal sludge.

Table 2: Different Faecal sludge Treatment Stages and Modules

Sl. No [Treatment Stages Treatment modules

1 Pre-Treatment Screen and Grit chamber
2 Sludge stabilization Stabilization Tank

3 Sludge drying Sludge Drying Beds

4 Percolate treatment Settler

Anaerobic Filter

Planted Gravel Filter

Sand Carbon Filter

Ultra violet treatment

e e e e e e
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Design Description of the Proposed Treatment Modules

The Treatment plant is subdivided into 4 decentralised units of 8 cum each within the FSTP site
(see master plan). There are 4 Screen and grit chamber, 4 Stabilisation reactors and 48 sludge
drying beds (12 for each stabilisation tank). However there is a common percolate treatment
facility for 32 KLD; DEWATS- 1 Setfler, 3 Anaerobic Filter, 2 VVertical Planted gravel filter and a

final collection tank.
Screen and Grit chamber

It is a physical method of separation solid waste and inorganic solids like plastic, cloths, sand,
slits etc. from faecal sludge to prevent the clogging subsequent treatment modules and also
enhance the values of treatment end products. This is used to remove larger particles of floating
and suspended matter by coarse screening. This is accomplished by a set of inclined parallel

bars having opening.

Tiles for internal walls

Clmanhole . .
P s Screen veddical with il
125mm thick n ik s L

RCChpslib™ 1.5cm opesing

" Top shblvl-~08.84 ./

Tnfat bl ~94.50 W " RN i e |
6" din pipe - } 7} B 1 o /} Outlet vl = 9792
: ] = Wq & diappe
-~ 200nun thk

| Buckwall EZ7Y
Qnilet vor gait

v =97.89

S o Beam

54 200U

Feoting of ... A75mm hkRCO/

oy Eootingof .
{1x1.8420.45)m

s 84x0.455_n|
100mm il
PCC Bad 1:4:8

Figure 1: Section of Screening and Grit chamber
Grit chambers are like sedimentation tanks, designed to separate the intended heavier inorganic

materials and to allow the lighter organic materials to pass through to the next treatment unit.
Hence, the flow velocity is a decisive design consideration. The velocity should neither be too
low as to cause the settling of lighter organic matter, nor should it be too high as to preclude the
settlement of the silt and grit present in the sewage. A horizontal velocity of flow of 15 to 30 cm
/sec is used at peak flows. The detention time proposed in the grit chamber varies between 30

to 60 seconds.

Table 3: Specifications for Screen and Grit chamber

Parameters Unit Values
Arearequired m? 12
Retentiontime Seconds 30- 60
Number of screen and grit chambers 4 Nos
= am e T e T T AT
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Stabilization Reactor

The main objective of the stabilization reactor is to allow the sludge to digest anaerobically
which leads to reduced BOD and better dewaterability. During the anaerobic treatment process,
there is also removal of degradable organic matter present in the faecal sludge. The stabilization

process also helps in improving the sludge dewaterability and subsequent drying of salids.

The stabilisation reactor has 3 chambers. The first chamber has a retention time of 2 days and
assists in homogenisation of sludge. The turbulence in the chamber is created by maintaining an
up-flow velocity of 4-5 m/hr using the energy produced during discharge of sludge from the
desludging vehicle into the module.

The second chamber has a retention time of 10 days and is designed to stabilise sludge through
aiding the process of anaerobic digestion. The length of the chamber is kept low to prevent dead
zones and liquid funnels that may be created at the outlet. A baffle wall is also designed for
similar purpose. The up-flow velocity in this chamber is kept at 1.5 -2 m/hr, this is to disturb the
sludge and help entrapped bio-gas to escape, thereby aiding liquid solid separation.

The third chamber retains the sludge for 1 day, this is used as an intermediate collection tank to
empty the contents into the drying bed every day.

Clemawlkcoy Pt f":;j'}‘)';lf,',
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Figure 2: Section of Stabilization reactor
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Table 4: Specifications for Stabilisation Reactor

Parameters Lnit Values

No of chamber No

Sludge treatment capacity perjm®

day per reactor

Total Volume of Tank m* 104

Retention time Days 13

Slurry disposal into the drying |Day Every day : 8 M°
bed

BOD outlet mg /L 8000 — 10000
COD outlet mg /L 15000 - 20000

Sludge Drying bBed

The liquid sludge retained at the bottom of the stabilization reactor is desludged and
transferred to unplanted sludge drying beds. Sludge drying beds are open tanks filled with
graded filter media. Each sludge drying bed can accommodate 8 m? of digested faecal sludge.
The drying time provided in the beds is 11 days.

The slurry from the stabilization reactor is fed into the sludge drying beds every day. The
Maximum feed depth into each of the sludge drying bed is 25 céntimetres considering that solids
content in faecal sludge vary between 3 - 5%. The remaining quantity which is known as
percolate would be conveyed from the bottom of the bed into the Integrated Settler and
Anaerobic Filter for further treatment before being further treated. The sludge drying bed
consists of different filter media placed at different depths.

! B

200mun thick SBM Wall po
e P Gl .

Inferdd BE440m

s

Studge 25t U
Sand {1-2mm siz¢) 150mm thick
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Baseslab 39248~ S S Tap chicken tesh
SSM .7 v "

iy
5 . SSM (300mm$30mm)

SO G ¢k NIy S5M (300
Ry 13ome ' Well compacted earth Tonile 1 97091 400 wm thick with CM 136

i 555 proctor density + s Parforated pineerorc 75 thle
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Figure 3 Section of sludge drying bed

Detailed Treatment Process Report — Faecal Sludge Treatment Plant, Tiruchirappalli



Table 5: Specifications of Sludge Drying Bed

Parameters Unit Values

Total number of beds - 48
Treatment volume of each bed m® , 8

Estimated volume of Solid retained % 30

Area required m? 39m? per bed
Slurry feeding frequency days 12 days
Slurry drying period days 1

BOD outlet ( percolate) mg /L 300

COD outlet (percolate) mg /L 800

o

Integrated settler and Anaerobic Filter

The percolate from the Sludge Drying Bed is further subjected to treatment in settler and
Anaerobic Filter (AF). The incoming faecal sludge load has pretty high solids content.
Therefore, it is proposed to provide a settler for sedimentation before it enters into the

anaerobic filter.

The anaerobic filter is provided with 3 numbers of anaerobic fixed bed filter chambers.
As the wastewater flows through the filter, particles are trapped and organic matter degraded

by the biomass that is attached to the filter material.

vl Zpcecyo
it Ende
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Figure 4 Integrated Settler and Anaerobic filter
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Table 6: Specifications of Anaerobic filter (AF)

Parameters Unit Values
Faecal sludge quantity e 32
Total number of chambers - 2+3
Hydraulic Retention Time hrs 36
Area required me 60
BOD outlet mg /L <30
COD outlet mg/L. 200

Detailed Treatment Process Report — Faecal Sludge Treatment Plant, Tiruchirappalli

4.2



43

Planted Gravel filter (PEF)

Organic load entering into the PGF is already within the required effluent BOD <30mg/L)
requjrement. In order to remove the odour and colour and to enrich the wastewater with
oxygen it is necessary to allow the wastewater to pass through aercbic treatment. PGF is
made of planted filter materials consisting of graded gravel. The bottom slope is 1% and the
flow direction is vertical. The main plants used in this filter bed are Canna indica, Reed
juncus, Papyrus and Phragmites. The plant selection is mainly based on their ability to grow
in wastewater and have their roots spread wide. The vertical planted drying beds also aid in
reducing the nutrients such as N, P and K present in wastewater.

" S dk Cancrts Wl

stk it 1 7o e nd § mn e Sratices
e vith Nuset dha
s 100w i

- ; o =
* ki Sty S 300 ik gervl B samdiy e ek ren dia prevd
o Dufarppa bed DF20 o PO 0 ik
00mm dea with 1) v peiovatices

Figure 5 Section of Planted gravel filter

Table 7: Specifications of Planted Gravel Filter (PGF)

Parameters Unit Values
Percolate treatment quantity m? 32
Total number of PGF - 2
Hydraulic Retention Time per PGF min 1 hour
\Area required per PGF m* 113
BOD outlet mg /L <20
COD outlet mg /L <50

Detailed Treatment Process Report — Faecal Sludge Treatment Plant, Tiruchirappalli
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TERTIARY TREATMENT

A tertiary treatment module like sand carbon filter and UV treatment is planned for post
treatment of water coming out from the planted gravel filter and then disposed into the

Kudamurutti channel/ river.

LAB FACILITY

An in-situ laboratory will be built with appropriate testing facilities for analysing faecal sludge
and wastewater characteristics. The proposed laboratory will be equipped with the state-of-
art sampling and analysis instruments. The in-situ laboratory is planned for continuous

monitoring of FSTP performance and to ensure QA/QC of the outputs.

SAND AND CARBON FILTER

Carbon filtering uses a bed of activated carbon to remove chlorine, sediment, volatile organic
compounds {(VOCs), taste and odor using chemical adsorption and with that sand filters for
effluent treatment are used to filter wastewater by promoting the development of a bioclogical

activity that breaks down organic matter.

Technical Specification:

1. Sand Filter:

Vessel MS : 1 No.
Vessel Dia &height: 800 mm &1200mm

Type of Vessel : Vertical
Flow Rate . 6 M*/hr
Design Pressure : 5 kg/em2
Maximum Pressure @ 3.5 kg/em?2
Operating Pressure  : 3.5kg
Minimum Pressure 1 kg
Frontal Pipe work : lumpsum
Multiport valve : 40 NB

2. Activated Carbon Filter:

Vessel MS : 1 No.
Vessel dia & height : 800mmé&1200mm

Type of Vessel : Vertical
Flow Rate .7 M¥/hr
R I e e————————— A

i Vl‘Jage 13
Detailed Treatment Process Report — Faecal Sludge Treatment Plant, Tiruchirappalli



Design Pressure : 5 kglem?2
Maximum Pressure  : 3.5 kg/em2

Operating Pressure  : 3.5kg

Minimum Pressure | kg
Frontal Pipe work : lumpsum
Multiport valve ;40 NB

UV DISINFECTION

UV disinfection is a physical process that instantaneously neutralizes microorganisms as
they pass by ultraviolet lamps submerged in the effluent. This process adds up nothing to
the water but UV light, and therefore, has no impact on the chemical composition or the
dissolved oxygen content of the water. ‘

Control Systam

=

=

~

Conrete _ |
Channel

End product Specifications
The treatment system has two end products namely:

a) Bio solids
b) Treated Water

The specifications of the end products are listed below

Bic Solids

Bio solids are dried sludge from drying beds and which are stored for a period of 4-6 months
for further stabilisation and reducing of pathogens. Sludge removed from drying beds are
stored as heaps in sludge storage yards, during which helminth eggs and other pathogens
get deactivated or their effectiveness reduces. Bio solids can be used as a soil conditioner

for farming as they are a rich source of Nitragen, carbon and phosphorous.

Page 14
Detailed Treatment Process Report — Faecal Sludge Treatment Plant, Tiruchirappalli




Table 8:; Bio-solids characteristics

Parameters Characteristics
P™ at 5 % suspension 5-7

Moisture % 10- 30 %
Organic carbon % 10-25%
Organic Nitrogen 2-5%
Phosphorous 0.2-1%

Bulk Density (Specific gravity) 0.65-0.9

Treated Water

Water from liquid treatment modules are stored in a collection tank from where it can be

reused for irrigating plantations in nearby farm lands and buffer zones next to the proposed

FSTP. The characteristics of the treated water are as follows:

Table 9: Treated water characteristics

Parametiers Characteristics of treated water
ph 6.5-9

Temperature 25-35°C

BOD at 5 days mg/L Less than 10

COD mg/L Less than 50

Total suspended solids mg/L

Less than 20

Faecal coliform per 100 mL

Less than 100

Total Nitrogen mg/L

Less than 10

e z e e T T e T
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Water Balance for the Proposed Faecal Sludge Treatment Plant

(FSTP) site

Freshwater requirement for FSTP operation is very low. The typical requirements are
for employee drinking and washing needs, floor washing and filter cleaning. The
astimated requirement is provided in Table 1. The wastewater generated will be

treated with in the proposed FSTP. The overall water balance for the site is provided

in Annexure 1.
Table 1: Estimated freshwater requirement
No Activity/ purpose Litres/day
1 Toilet washing 225
2 Washing hands and body 125
3 Floor washing 500
|4 Sand filter back wash 100
Total requirement 950
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ilev uewTun (bl (Landusagc) susnsUUBSSIU. [ DTS DL EMERT
Qeusflull Lol Bleirem gy,

srssiiar wiperridse Gengguerar Hon ¢t ssmr 159/ Part fleoh Qurg
o uGwiGHhg aerm (Public Purpose) aimaliun® Qewwlu Qeterg. 2G5 GILSHla
o0 vGdllad ghoarGn  War  wrratsl  gmwriugiorsr  sielbd SULOUC(
augpEng.isuarar Gl wrperrldllamd wallsongon i shlma QamsamiQ
a58s05m0UCQ izt sflasmer opors Wik o@USEE o rdlL Gy
SimingsiuL o ararars Qafiusimdng). '

Slrmiot |
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- @sdlgdlar Qaarunwpsiar endl el oybiat asonddleig 100
S gnrsdled srelallanr sl Gor, GuullmiCur, wallsasrari, SMmE LrEUH S0
sfley gifloar guhds Gerged Curaipanmp Gelwdam g aarmb 20059y avr(H
goulL Gugd Gaucrarglar Curgl sllps srélammsd gmasl wras gyl fggmeauet
sl ©_Sotrll smlL bl whmb Sgéd urpsymld watn sl Sdlayib
girorard FHeopGupniul () aatargl. CGogud 2005- b giem( wrl@® @onéd g
rpeyrld ermlo Gepuy @I Sdld gmusésiufasts Eusbs Gumue S L Sdarmsd
snduerer afluesmy Aonsala fladsest, Gelloiy uvwd Hossy B gung B
wraudi stm 90Curg) el Quhn wrosTnéa.Li_Sdlsun, bamn amsailar adiiyb
Qaflalssiul @ Cuhuy Llb @Uinrhnd Qaiuiul G el g

stewrsy  grmsst  GUGurg  Osran®ar  @ureGn Slillh . agmesorGea
Qe Cu Qe germande  sidlirs  QeusduGnAiLwrgn. ST orrsGey
imit weflgbame Eu o7 o fusd Guarmimn L sparrd Cuhuy Kladdmer
sndlyeter Bossellar allusnun Questburand  yflEoeliEn. elaery  fomaeaflor
RaugaeBmn, Gelloiy vgdlilgeres Sladsle B, wresu@o. wombn — Guhus
Sl gdlsurmsd QeusflGuhmiu@Eb. sumysilsTrad sy wreiul EelHin. CLogIs et
whmt Gesterurdliy ghulLmd. SHn @Gus uTSssiu (@ (GeWlBLY WEHESEHSE
aarsnre Gah shulb.

mm War LrfGlel, wefls waome i o husd Guersmenn &Ll
apFusunilae Cunts 15 gy MSHcatu aluemu ursar THESTD 2 6Tamgl. @hs
UTOGSTEI SUGHE chsudETl BT SIEN6n 5 2 Luils Lnwmoipid) vaiiamiiSans S
BT6T Uy SGewTs by K wreaul @ ellusrud usuurs siklikg slEW wHmid
sRGeTE danm, Gurt g duamhisd o eter BT Gagsurs o0y Bt o dl 9@
uwaTUL g M@ (Pelimos) GUIrEGL.

sreorGeu grmiset Gumue e wrrslsl whmd wells wone Slsdla) o
Guoamsmrentn UL Qawsur et Gupue Hlosdlsd QewduBssGammm mn srermi
Guomue Flogdlmar wisallnr Gaum poo SHLsdhe Qeuiu@sduyn smseEpmLw
SSTSTTSMBULD 0T airSTTSSmanyd sriurhy wrg Cal(stsrsarsGnm.

gl &6,
(susTrsmeunTT & Gl surdlaser)

{alsmeurliy:
1. 11.08.2009 GashillL syremenewr
2. 02.09.2008 Tamil Nadu Government Gazette Copy
3. Pandamangalam D.D.PlanNo.3 Copy
4. Land Usage Copies
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TITIETS t-rlr-q”

i W

Bl w To

zr.D.Ralaiselvan, B.E., Special Officer & Commissioner,
Executive Engineer, Tiruchirappalli City Corporation,
PWD., WRD .| Tiruchirappalli - 620 001.
R.C.Division,

Trichy - 1. \U\/]

e

_‘__"4 4 |
Lr.N6.[gh/ / 2016 / F 160 TC / D1 / Dated: a: | ~"12.2016

- TEID

S 7 T o

}"‘STDQ _’nx_oj: ,ﬂmm&“gl{lg the treated sewage
£ ‘o1l the sev?&g&?;*"e Satment plant into the

Hlurti drain at Kasive dangl, Kulumani road,

}{ "thUDTIicEJny’* City Corporation -

Faic) M
4-“ h f

L
5ge}mai\_©ffcer\§a & COD’lmlSSiOIlGI' Trichy City

Corpoatiyl, ARS8 No: 6309 / 2016 / E4 (Main) /
Dt: 25.11.7076>

Fo A

With reference to the letter cited, it is came to know that the Technical Support
Unit has been setup under Tamilnadu Urban -Sanitation Support Programme
(TNUSSP) in Murivipal administration and water stpply department, Secretariat,
Chennai. And in order to demonstrate safe treatment and disposal of Faceal Sludge
Treatment Plant (FISP) is proposed tc construct in Kasivilangi, Kulumanai Road,
Woraiyur, Survey ward-I, Block no:12, TS no: 19/9 by the Trichy City Corporation.
Thus the Trichy City Corporation is seeking permission for discharging the treated
waste water into the Kudamuruti Drain.

Thus after consideration and site inspection it is recommended that the
permission may be issued with conditions as stipulated below.

1. Thé treated sewage water should be discharged into the Kudamurti drain

only after meeting the permissible tolerance limits as issued by the Central
Pellution control Board standards.

Sl. Ko Parameters Value
1 pH value 5.5-9
2 | BOD mg/L <10
3 COD mg/L < 50
, 4 | Total Suspended solids mg/L T .20
S Faceal Coliform per 100mL < 100
6 Total Nitrogen mg/L < 10




tn

Ly

The Tolerance limits of the Parameters should be tested periodically
(monthly] and report should be given to the permitting authority. Also if any
deviation in tolerance limit it may be plugged and after attaining the

permissible value it should be discharged mnto river.

The Kudamurti drain is one of the drainage channel which flows only during
flood season. Thus the lean flow should be maintained in the drain.
Otherwise the treated water itself will be stagnated and contaminated thus
leads to growth of mosquitoes and other fungus inside water. The
PWD/WRD should not be blamed for any lean flow after discharging the

waste water in Kudamurti drain.

The inlet point into the Kudamurt drain should be provided and operated
with shutter arrangements with necessary operating platform, and PWD

officials may be permitted to cperate the shutters.

The sill level of the shutter should be at the height of maximum water level
of the drain and it should not lower than the maximum water level

Otherwise there will be chances for back water into treatment plant.

No solid wastes »nd other =ffhients from the treatiment slants should be

dumped inside the drain or along the bank of the drain.
T -
. M
(| Executive Engineer, PWD., WRD.,
R.C. Division, Trichy - 1.
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QU st 3 Sodd wipaymidl 60 gl et e
IMSATn. &G Qerpsurar Sy
Aasdle wipsrridhdsms  dar
w sier et sBmg whpih weflg wogmo
o r 2 fusd) Cusmesrmn FLSHaT By 1
mhmb Gergagl - SULEHNIE.

SOLIR,

Aricmlinsf, auelerary

SmEs! wrpeyrl & B0ag aumii LGS S5
=7, LEeTELTEGHlES

e, g, Gelasel, wEesd i, Bl urgdin

‘4 Ipmh LITSTITLBMRIS L Aymoh, SMoTesaIHULLE ST siusmlssr gydhu ETRSET
H s Qurg mo Garfléms satsr QalsTns,

sl LgLTeTg), LTI LLEIS D ymot, Fromar@GUod  Spmot,
sEsmiLTSENEE doml gpdummast SlGEA el SILE Gunsslmer
EMfis UGSrEE. Cupsai Aymuisalgyeiar foz s sllps sirsTaeET
Housing and Urban Development (UD 4 (2)) Depattmeat Q.0 (MS) No.143 dt

11.08.2009

d _ 1, G.O. (M.S) No: 237, Housing and urban Develooment (UD4 (2) Dept Dt
[ 07.07.2005. -

r 2, From the Commissicner of Town and Country Planning Letter ROC No :
& 16685/05. Muihi 3 Dt 19.052005 25 uigiyth Lih DIy STEmwr QeusPui
f (Tamilnadu Government Gazette dt 02.09.2009 Para ['Saction 2 sur Notification
by Government asiip ropdiph amed UGS Gamss @edigiy gl
g Seusmu e g B weorun@) (Laod Usage) wmnslupssiut® SiTe
S oo Qeuslliuiu Qerergl

3 siisaflat wrparTldsg GerkgLormT fieoth Filar i, 159/Part Hlsod Cumgs
J o GLrEEANEG v (Public Purpose) susnalun@ o neiul QoTg.  ES
i L5860 S LGl Wt urirGsl. 2ifss u@ahds | someth S sl
3 Qaren@ ssSlefzaiu Q) sygat sflasmor 2.50rs LD LS Eh 2 qsiit
J1 CunTasmie syaLdsiL 2 aimsre tsifluasang.
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LT garsslh esbsligr sl Gun,  @walEhGur, Immangnnd, enhm
ursu@ss sfley Bflinar suhdld Caigsnd Gurarpabey Helusaml rg aaigd
20050 250 UL QU Qaustengdlar Curg slflos andarme SHmédl
wracL oy Assmaani smomodd mLSsbule sl sdlann  whph Suid
uFESTTL Sl LATH snlr S Fhorsrd EempGaunminl (i w eTar g Gugna 2005~
b ger® wil® Dewpsd sd  uwissrTLs sl Cupuy B SSkb
amussiufasts @imbs Cobue &L sSkrd spflurer slusmny Haomaseiear
Anssesh, Geloiy uegd flussy B suig B wsuEn awig soGurg)
pooL QUi omost mse L GHlau, wims sTuseel g Gzflaléaiul @
Cupite SLD B vepmd Celwuiul Glail g :

K
N
=¥

e wmrelsl, whmib
h Gupue Flogdlensr
0. slsusmu BleBssflat
& wrsuph, Guhug
=3(Bud, WempET WHHILD
callmiy  wisEné G

oG griiem HUGurg Gemwi@ar ElasEs
paflgongn S =5 wiusd Cuaraima SLL55"
soflustar Bodssfist aflarsun Wemuurs 2aflbgsT
Bnsse 11, Gedpiy veddgamer Hadsy 5 Qees
AL rmsaflerred GeuafiCugniu@ih sumyslarTgys samgy
Qeusitar  LrdY  spulLad  FDQgES urdsstuc(s
sargnyé Cal gnuiin.

popd Sat wiilst, uafls gy g e fussl Guorma Sliugdl
advapdée CunGs 15 iy SESICaEL slasmy L AUMLS ST 2-6T6T S
Pis ambdsrds  aypy  slesmw FT marggn  alurs wrdladl @
Susnusdne B st vy sgswns abs K wrsUL G afleuEmnd (Lpapsmnur s
Sifitsg) @D, ‘

sanGe smisst Coiule War wristsl nhge wifls weagn Shsifley oy
Cunrsiton Sl Clruduniigemeer Gumup flpgda Ceuuiss CausirLma
senmid, Cupue HedSmsr wésefler Gun pdo gl 58lhe GFwsduRSSun
TRGEHMLL SIS S0SUb, empangirgSmarun:  sriurhmlorg  CaL (s

GeraralCori.

ST

1. 11.08.2009 Gs Ol L gyremansmr

2, 02.09.2009 Tamil Nadu Government Gazette Copy
3. Pandamangalam D.DvPlaoNo.3 Copy
4. Lagd Usage Copies




[ 4 § Gl B A N Phoedd £ 4 al "R )
noad ok H Mo
] A i 3 .
' sl M § N S AT
1YL n i \_‘\\l i .\:\i R R ;
WY Uy 0 \‘\i'\‘l_“_.\{,.!; vigrruth L2 s
EANT S b ) )
i 153 i e 'f\i{\ :\l\’*n[' Vil
= | y
Potihaier{s}
P \;__.
S 3
N
B
RO S B AND
Vil SRS R AR R L Pl NNAL : .
i . Ruspondent(s)

Slrih RS

3 /11 COMASSIONDER ,
E HRAFEATLL CTHY CORPORATION

PRI
i CANTONMEN]

PR N Revads

SOANUDARAN  FOL ADLR

PHE GRAMALAY A C062B 10TH CROSS
FURTHER WEST EXTENSION
JHILT Al NAGAR  TRICHY 18
Whereas upon Motion made unto this Court by M/SP.GANAPATH] SUBRANMANIAN
Advocate for the petitioner, the Court has directed the issue of notice to you (Respondent

Nofs). 4,37 returnable on 7032017,
Take potice thal the WPOMD). NO.1785 OF 2017 is set down for heanng on 07/03:2017

Tor orders as to admission,
Wotise of Motion L beon ordercd on 02/02/2017,

(Copy enclosed)

msr

Madurai, GQ, p

Dated 030272017 / b}:ﬁﬂ&
Sub Assistant Regiztrar

( Wit )

NQTE; Copies of petitton a:d aflidavit have been served on he Government Pleader.
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LEPTHE HIGH COURT OF JUBICAT U A
BinO
[Pt <,J115r‘i:--..1! e g 1adia '
W. P, (MD) No. wh 201
fp Fatidameyren s
rlavarubovun Villags

Loy lHUmsis Sangaun

Represented Dy 1ts
- K.R. Pitchai, M/59

S/o. Ramaiah Gounder

The Director of Town and Country Planning
Chennai.

2. The Member Secretary /District Collecior,
Local Planning Authority

No. 10-b, Willam'’s Road,

Cantonment, Trichirappalli-1.

3. The District Collector,
O/o. The District Collector,
Trichy

4. The Commissiorer,
Trichirappalli City Corporatien,
Promenade Road, Cantonment.

Trichy-1.

. Mr.Damodaran,
Founder,
: The Gramalaya ,
- € 62,8, 10" Cross further West Extenwsion,
- Thillai Nagar, Trichy-18

(o]

1 Pape
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Scaanned by CamScanner



77

AFFIDAVI®

1 12 Toa T Y J + 3
b KR.Pitchay; son of Ramainh Gounder Miridu Aged
i > TR 4 r;;“—'-(.l

about 5% vears, residing at 170, Ramaltchiammasn Kovil Stree
3 chbded w3l SR . L
Woranyur, Trnichy - 6820 003 and now lemporanly come down w0

Madurai do hereby solemnly affivm and sincerely state as loliows:

1.1 am the Petitioner herein and as such | am well acquainted with

the facts :9r-d circumstances of the case. 1 have not filed any

241 respectfu ly submit that [ am flling this writ petition as public
-mtex est litigation cllld. 1 have not raised funds for filing this writ
petition from the outsiders and out of my own money 1 have filed
this writ petition. I am not having any personal interest in the
- subject matter of this'writ petition and [ am ready to pay the cost
' ; -if this Hou ble Cotirtico_m-e to the conclusion that the writ petition

“is.vexatious one.”

3 'I,_-:respectmlly submlt tnat War:" ”\Io 60 of Thiruchirappalli

" _Corporatlc . comprlses ngtm Na gar, Valallar Nagar, Aravanur
'Selva NdEMr Mangal ‘Nagar and New P‘dthlrna Nagar and it is
in Panda_mangalcun Village. I am the resident of

: rmjzuj cﬂ'ld more than 7OO houscs are thele in and--r;around

ngam Nagar ;f.On the ant and Nouh of Llngam ‘Nagar ’more

-thzm 50( | acres of agricultural land is situated and rwer Cauvew

he EasL

*’m‘\.'g:

:l'_f. ?2;__

Lo Awpma'tmm“

anned by LamScanner
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E:Page No.3

No. of corn.

S.F.Ne. 159 of Pusdden: angalam Village  is situaned anigd s

classificd as Coveinment lnad for public murpose, Ve
enire area was approved b_\-‘ the 1=t respotcent as paecr

Llves

relevant provisions of Town and Country Planmunug  Act,

1271 As per  the Master Plan prepared by the e
the entire Trichy City was classilicd into varnons
Zones and the above sajid S.F. No. 159 of Pandamangalam

\"'ﬂlage » COmes under the category Use Zone S -Public andd

5

semu Public use zone and the permitted area of operations

are classified as follows y

1. Government and Quasi Government office.

2. Art Galleries, Museums, Acquires and Public
Libraries.

3. Hospitals, Sanitary and other medical and Public
Héalth Institutions

4. Harbor, Airport and Flying club.

S. Parks, Playfields, Swimming pools, Stadium
Zoological gardens, Exhibition grounds and other
public and semi public open spaces: and

6. All uses permitted in the use Zone l{a) and 1(b)

, the residential use zones.
7. Installation of base trans receiver station tower

G.0.Ms. No.302 H & UD Dept. dated . 12.2002

and.

Umts exclusively engaged in software development
~and training G.O.Ms. No.260 H& UD Dept. dated
‘29.10.2002.

i WL&UWWM
&mm ""@‘Vﬂm

D
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s SISt S B RN AR R thised aay TR0 Taisml e
S pespondent  alung witgh  Tus  wmena cowmaleed Pl
b ot R L4

$.F.No.159 of Pandamangalart Village end made arrengemer
Lo put up a bore well in it . When we eneuared the 37 responsis’

kot that the 9% regpondum nhtadred perIrigsrT

we came to

from the 23 and 4% respondent ic pul up @ Faccal Studge

Treatment Plant in the above said 5.1.No. 159 of Pandamangaies

Village. The 5% respondent is the Non Guuernime

[

cngaged i the constt uction of toilets 1 the Trichy Lty aus

used to prepare manure from the hwnan waste. We came w
understand this is the 1¥ project ntroduced in the
Tamilnadu and as a testing measure e respondents sarc
permitted the St pegpondent Lo comimonee the Innovanve venluie

in 8.F.No. 139 of Pandamangalan Vilage, Apart from Tae Biasd

said Faecal Shadge Treatment Plant. the respondents 3 ant = o8

taking steps (0 establish a fish market joining in $.F . No.l3%

5.1 respectfully submit that the above said S.F.No.139 is

to the residential area and the proposed unit to bhe estabplished

by the 5¢ respondent, is against e ar. pproved Master Plan ol

Trichy City. The 3rd respondent being the Member Secretary ot

the local planmng authority ought ot to have excised his pows

s District Collector and permitted the 5% respondent 1o car:k

the activity in the public and scmi public zone, which 1S

prohibited as per the Master plan.

6. | respectfully submit that during the vear 2005, there was flood

and the entire Lingam Nagar and the adjacent area including

S F. No l‘?9 was ehtenswehf affected and the 3™ respondent

P_-age NO._4 e WW%C&WJ?U
No.of corn. /3‘5“’ uEm R

b

.....
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L N : {ael 501 P I TR [EYR V1 ( | [EHPER) JJastumen(y 2
respondde s B I s o e rpcetyig. 1s peridnent o retc

bleont welpesry the <10 respondent proposcd 1o establish a Slauehter

trantise 0y the above said S NG 139 in the year IS e

hecne objection rom all quarters it was shifted to some other

I respectfully submit that  the respondents 3 to 5 without
disclosing anything about the proposed projects are taking hasty
steps to establish the Faecal Sludge Treatment Plant in
S F.No.159 ol Pandamangalam Village against law. On
27.12.2016 we senl a representalion to the respondents and
- others about the above sald cstablishment of Faecal Sludge
Treatment Plant and requested them to drop any such proposal.
But the 5th respondent is taking hasty steps o occupy
S F.No.159 of Parndarmangalam Village and prepare to commence
it’s activitics. Since the respondents 1 to 4 failed to follow the
due process ol law for proper utilization of area covered in public
and semi public zone, left with no other ¢ffective and alternative
remedy 1 am approaching this Hon'ble Court by invoking its
extraordinary jurisdiction of this Hon'ble Court under Article

556 of the Constituticn of India to ventilate my grievarice.
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A sentatve the 4% pespondent passed the resolunen i

its last counci meeting obviously o avoid open

; —— o T - T oL - o
regponidents 3 and 4 fasled 1o carry opurt the project in 4
ransparent manner which raises suspension abowr the enure

the hecuc cost of Re. 3.5 crores. When the tender

L
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o
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1

cost exceeds Rs.23 laklis the respondent is bound to adopt the

contemplated under rthe Tamil Nadu Tende:

L GG ERILE
Transparency Act and failure o adherve the same swengthen our

suspicion regarding the project.

[ respectfully submit that the respondents < and & are taking

(O

hastyv steps tablish a Faecal Shudge Treatment Plant and fish

market in 5.F.N0.139 of Pandamangalam Village against law. [f
the respondents 4 and S arc not restrained by the order of
Injuncuon from establishing any new unit S.4No.139 of
Pandamangalam Village, we will be put to irreparable loss and
hardships. We are having very good chances of success in the

Writ petiicn and also primafacie case and balance of

convenience rest in our tavour.

Page No.b6

A J‘.J‘;L.v
2 . . i¢f\_g:éJ =
No.of corm. (g W;::} g 6590
“nal a6 L
i D o
\\\_& (o553

Sc: mned by CamScanner



g2

s thierclore prapied Lhat thas Hon'ble Court may be pleased
oavans Ly arnder GTINTERIM INJUHINCTION, thvebhy sestratmne e
spronpdet Tro e fot et Tt SLEF Mol o8 ol Pandamangalam
Priclhe Distoicl tor establishing hanigr waste manure vl
e 11=i{|*;_\_'-_ ‘ii;_‘:w,u_,ﬂ o Llviss et ‘I“-[inun el Ul render _‘111313;-.(“.

surt may be pleasad

i1 i theretore praved that this oo ble
to issue o Weit or order or Direetion i 1he nature ol WRIT OF
lents rom estabhshing

MANDAMUS. thereby forbearing the respone

auy unit in S N, S0 of Pandamangakam Vil
Pian approved by the 0 respondent, and

CTrichy st

SRR TR R the Moaster

pass such further or other orders as this Hen'ble Court may deem

and thus render

o R Lrbaetans mﬁw g;rua‘.m(.ju_'.ﬁfr

Lmp i T ey G TSR
Ok afasrn Findy Ry FEETT

pastice.

fit and proper in the curoumstances of this casc

. b
—— ! ” 4
e S Am——

:
Qoeasst

Qolemnly affirmed at Madural this
the 31 day of January 2017 the ' Belore Me,
contents of this A fidavit having been
nderstoed the saine perfectly
and signed his name in my prescnce.

Advocate. M adural
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IILNo ¢

FOBISTRY/RS/AEE/TRY/2016

g3

dated 29/12/2016

TAMIL NADU POLLUTION CONTRO!, BOARD
Inspection Report [orr CTE-new

Name and Designation of the
Inspecting Officar

[b]  District Office

Date of receipt of Application

[b]  Date of Inspecti. 1
[a]  Industry Nume

w

[b]  Location o' the llnit
(i) SF.Nu
(i) Village
(111) Talul
(iv) Revenue Dislrist
(v) Local Body "I pe
(vi) Local Body

Niwab John § AEE, ErV Nalina, DEE

THIRUCHIRAPALLT

Water Act Air Act
16/12/2016 16/12/2016
2041202016

199 Marl, Ward-1, Block-12

K ABIEHEKAPURAM
THIRUCHIRAPPALLI WEST
Thiruchirapalli

Corporation
TIRUCHIRAPPALLI

[e]  Industry Postal address: Registered Office address:
19, Kasiviiangi, Kulumani 38. BEharathidasan Salai,
Road,Woraiyur,Tichy Cantonment,
Tric!
Pincode: 620003 Pincoile: 620001
4. Date of Commissioning 15/02/2017
5. Total Gross Fixed Assels in Lakhs (as 3243
on [3/10/2016)
6 [al Category-Classificeiion scale RED - Smsll
[b]  Industry Type 108 -5 e Treatment Plani
7. [a]  Oceupier Nine Ravicidian N
[b]  Occupier Dusignaion Comnissictier
[e]  Representuiive who Thirw T Rakesh Sharma,Env. Engineer
accompanied during fnspection
8. [a]  Land Status Owned
[b]  Total area(in Heeleres) 0.5787
Buill up area(in Hectures) 0.425
lirigation / Green Lelt arca(in 0.35
Hectares)
Solid waste Storage / disposal 0.00!
area(in Heetares)
Vacant area(in Heclures) 0.1537
9. No. of Biiployees per day 4
10.  Producis manuficired
SL.No. Nuame of the product ’ Quantity | Unit End Use
i Main Products manufacturad: o
I Treated sepinge water 13.6 KLD Into
Kudamurutti
| drain for
) irrigation
b 3y Products many Gactured:
e -
L. | Dried Sludyy ) | 893.6 | KgiDay ' Manure
¢ 3 Intenuediate Products manufactured:
1. Bio-Gas ‘ 6.84 I<g/Day I Cooking

IL Raw matevials used (For cucli product)




|SL.N0. Naime o/'the vaw imaterial ‘Qumm’ly m__“_i,,‘ni: Principal Use
L | septage | 32 | kLD Treatment
12 Manufacturing Process (For each product)

13.

Sludge Treatment
The desludging truck corying faceal sludge will be direcled to « recei ing point inside the treatment
facility, The fascal sludge received al (he treatnient facility wit!l be discharged into the screen and
grit chamber (fur in number) by means of gravity where il 11:1)er toes pre-treatment without any
exposure (o the desludging operator. Large solids are trapped 1 (s using a vertical screen and Grit
chamber,

The liquid slud,e (mixtire of liquid and solids in shury y forn:) Lon the screen and grit chamber is
further conveved o a Sludge Stabilization Reacior (four I number) through gravity for
treatment, The main objective of this treatment system is removal of degradable organic
substance. The tank las three chambers, the first chamber of the stabilization tank acts as a
homogenization reactor, where the organics are mixed thoroughly. The second chamber provides a
digestion zone for anacrobic treatment of organics present in the faecal sludge. The third chamber is
a designed for | day reiention time to collect digested sludge and pump it to further treatment
modules. The Total BOD reduction id 65-70% in this module

The sludge drying beds are structures with sloped base for holding sraded filter media, The sludge
undergoes liquid-solid sepuration and also drying, The percoluie fom the sludge drying bed is
collecied and conveyed 10 a collection Tank by gravily, The dried sludge from the drying beds are
remioved periodically und transferred to he sludge storage shedl [ocated within the premises
Percalate water I'reatuicnt
The percolate wuter collecte mped into Lo ancerobic treatmcnt in the settler integrated with an
Anagrobic Filler and subjected (o anacrobic treatment for removal of organic matter in the
percolate.

The treated wastewater [rom the anaerabic filter is further treated using a vertical Planted Gravel
Filter, Vertical gravel tilter helps in infusion of oxygen inlo the passing wastewater, thereby
reducing of orgunic nintier, removal of nutrients, removal of odour, colour.

A tertiary treatment module like sand carbon filter and UV tre ment is planned for post treatment
of water coming out fron the plunted gravel filter and then Disposed into the river.

[a] __Water Source Details

SL. Ne. [ Source T, e, ‘S@rcc Name . Suantity in KLD

L

Municipa! Supply | River Cauvery | (.95

Total .95

[b]  WWater Consumpiion Details

'SL. No. Consumption Ty B | Quatity (KL/D)
1l WC-II: Domestic [ 0.95

Tatal :0.95

4. [a]  Sewage genvration Details )
S.No. Source :Ollml[ll[y( KLD)
i ’ Seplage, loilet,liind and floor washing ,‘ 16.45
Total :16.43
Ibl  “Prade effluent gen o Letails
S.No. }Sourcc o Quantity (<L D)
L l No Trade Efflucit [ 0.0 B
Total :0.00
15, [a]  Details of Scivage Treatment plant Details

Treatmuent status; Individual TP

[5]

84



SL. No. K‘.uns of e Treament Unil | No. of Units Dimensions in metres

l. JScrg:cnmg chamber 4 - 4.0x 0.6 x 0.8 each
2. Stabilization reactor- 4 22x4,0x 1.8 each
chaimnber | .

Sn.Lilizauu.- reactor- ‘4 10.0x 4.4 x 1.8 each

4. Sm‘u lization reactor- 4 3.0x2.0x 1.8 2ach
chamber 3

5, Sludge drying beds 43 B _ij 3.1 x 0.85 each
6. Collection tnl | |l ) 40x4.0x2.0
2, ’Wu‘grmcd seitler-chamber 1 ‘ 1 '3.0 Xx4.0x2.1
| & 'Inzegratcd seltler-chamber 2 ' 1 r 1.5x4.0x2.1
9. JAnz.c-l)i)"i_c (ilter-chamber | _ﬁl 20x4,0x 1.85
10. | Auserobic flier-chamber 2 [ u _ 12.0x4.0x 185
] 11 | Avzerabic flier-chamber 3 Ili  12.0x4.0x185

 40x40x2.1
_5.0x10.0x1.22 each

| |5 8x4.7x 1.5

| . |58x47x15

16 | Lom Diax 1.5m

17. IAclu aled curbou lier Jf l 1.0m Diax 1.5m o
[b]  Details of I'iluent Treatment plant Details

(,Ollu.LLOn K

l’xex\ ure sar \I fitt I !

Treatment siatus: No trade effluent and henee does nol arise
16. [a]  Sewage dis posal Detls

@No. Description of Ol 3 1 Quantity(KLD) TDisposal
L. Treated seplage waler 16.45 K Into Kudamurutti drain for
) - _L ‘ irrigation
[b]  Trade efflucnt Dispusal details .
B.NU. JDcscrl’p[h nof Outlet ;k‘hlﬁmily{KLD) —/Disposal _I
L No trad <fflue |0 Not applicable ]
17. Details of Air Polluiion Control mensures

Point souree emission with stack Details

[2] - .
T : 1] 3
Stack No | Poinl source ‘ollution coutrgl Stack top Stack height above
| Emission i lngasures dimension(in nicires) ground level(in
| i | ) . |melres)

Fugitive emission/Noise Dot

I
SI'No Souree of Funitive ¢ [ Type of emission
Noise Emission |

I8. Details of Solid Wastes

Pollution contro! [ Capacity
licasures |

Non Hazard ous sol

SL. No. ‘Mm of the Waste Unit Mode of Area of]and—[
disposal earmarked for
storage/dispos
al(in sg.Metre)
| Sanitary nuphing, Fastic 8
@i pu\_\tllL ]
} |meo= ation
[b]  Hazardous solid wasies
M Nazardous waste A Auliarization details
HW generation J Applied for e of HWA Type Issued dute Valid date
Authorisation ' lor
() Hazardous wise pe )
i Al ———
Name of Process Quantit | WateTrpe gy Waste Area
ey MNoj y TIY Storuge Lisposal | earmarked
. ‘r for _
| Sterage/Di
| sposal

19. Details of consent fee Jemany nad consent fee remittance

[al  Cunsent Fee Denand by INPCB Getails




&b

e = T T
Financial Consent Fee | Waier Act Aldr Act | Total | Total Gross | As On
Year Type Fixed Assets
in Lakhs '
2016-2017 Current 15000.0 15000.0 30000.0 [324.3 13/10/2016

Total : 30000.

0

[b]

Consent Fee ltemitinnce by the Industry Details:

Date CR No/Bauk Rel I Aot

No

District Qffice of
TNPCB

16/12/2016 009934 [ 300060.0

THIRUCHIRAPA
LLI

Total 1 30000.0

Tolal consent fee Demand Rs,

|30000.0

Consent fee remitted by the indus

30000.0

Balance to be remitted Rs, 0.0

20.  Details of complaint

Whether there are any compluinis apainat the unil?

No

Name of the | Nature of

Cowplainant

Date of receipt of
complaint

Action taken on the
complaint

Details of
Investigation

21, Details of Legal Aclion

Whether any court case filed against the unit?

No

Nature of the case | Date of filing

’ Case Number

Name and place of
the Cour:

Present stage of the
case

22,

Whether the unit attragts the GO No.213 or
G0, 1272 If 50, the detail

there on

[a]

(b
ELA Netification? I =0, the details ticie on

[e]

Nutification? If su, the details

LT O

Whether the vt {s coming under ihe purview of

rether the unit is coming under the purvicw of

Details of applicability and stulus of GO relusations/EC/CRZ eleurvinces

JLOO rehzativn oblained

|Cicarance Fype ‘ Issued date I Valid dade

| Issued by Authority | Proc. No and date

23;

Status of Disposal ol eftluent snd witer budics

\Whether discharged into
und surface waters?

] \ ‘ No ]

[f yes, name of the Odai/
River/ Lake?

16]

Whether the wiler souree [

My Nei213, Ed F Dept.

Whether i
iy, Nu,

1987

(he swaiersource
1277 E 8 F Dept, E.C =3

of the waler suurcein el s)

Lhislance
Confluence Point 7

ails with refe

araphical o rEncE
Whether tinit’s eMluet reeches the
{Lr posiibility exisls’

Land u

pratlern i the vieinity

[ the unit's

Her sourees

131 Cocunut Thoppu
West Foad & Residences
North Lorain & Agriculture land
Suuth {ter Zone & Trichy City Corperation Fish Market
25. Details o habilation

| P e

SL.No. ] | H me | Distanee in Km I"opulation in Nos
| Lingam na s 5000
2, | Vallalor Nowar |1.3 5000

ome ol the nearby Roadwviys (Wiz ) NI / SIL/
MLt/ QDR

Lnee from the site in Kius.

26. [a]

[b]
[a] 1
fb]

o

pel use classiiization ofthe site

Vathwrity whivh clasgificd the land use

ODR
0.15
wixed lesidential vse Zone

™ b b \ S
Lecal Planning Authority




28.

29.

30.

3l

Name and disiuiice of the sensitiv
lilke places of Archeologicn! impaort

Wild Life/ Birds sanctuary, N
Mungrove Foresis, reserved |
fa]  Topo Sketch sho

inat

eo sensilive areas Nil ¥ 7
ice, National Park, (In Kin)
darine Nativnal Park,

orests ifany,

he sumounding features in- As altached

itern No. 24 o 27 has to be enclosesd

Ay other inlormation

The unit o' M/s. Fecal Sludge Treatment Plant proposed in Trichy City

Corporation is a Seplage Treatment Plant Project proposed to be located at

T.5.No.19/9Purt, Ward-1, Bloe
Trichy District. MoU ha

and Indian Institute of

projeet. The unit has app
Act and Air (P&CP) Act throus

A2.2016 vor the T
udge is from the septic
Ward 40, 45, 52, 53, 5¢

0 oR

J

gl

.5
e

to underzrou | sewerase syslem. Fecal sludge from no

othier instituli s is col
avuailable wity the Trichy
daging fro.o 4000 to

Vi of cight loa
‘ truzles whic
( ito the

to be discharged inlo L

be used as manure and

application, the site was
. The propused unit

:{,Igi.‘,‘

es|ccialty allozated by
2. e proposzd unit si
3. Jesidential Labitut

4. Uhe upit has obuined the | Teal
v lssued by the Corporation Commissioner as Mixed

O weptage treattinent

Reeaidential,

1

& iusidences. 1 the We
6. e unit hie propos:
drein for Irvization.
Ensineer, PV’ 2, WII
S| fie reconi g endotim
Nine ndiad andiy e (B 8 8

. Lile site [ surrouids

wsed [ish rarket in

2, K.Abishelapuram Village, T'richy West Taluk,
ed between Trichy City Municipal Corporation
lements on 21.09.2016 for execution of the
isent to Bstablishment under the Water (P&CP)
OCMMS on 23/12/2016 and resubmitted on

=

s been s
Human

lied for {

el

-Aatent ol Seplage water - 32 KLD, The source of fecal

tanis, pits and other on-site containmer.t units from part of
wid 60 of Trichy City Corporntion which a e not connected
-hold seépte tanks/pits and
ed 1o the treaunent Tacili, . the desludging truck
-ty Corporation or private operatyl iiclt has capacities
GOUU Fires, Under this project, it is proposed to treat

s ol ieoul sludge (assuming « truck load ¢f 4 KL) from the
Camouns 1o maximum of 32000 litres of ¢
ient Gieilivy. The treated septage water of 15.6 XLD is proposed

wige input every

waniwratt draln for irrigation, Dried sludge is proposed to
Bivzgus is proposed to be used for cooking. Based on the
nspected on 29.12.2016 and the following were observed:

West Taluk, Tric
rporation,
lowind vacant Jand.
ljaeent w the proposed projec

“1l.e establishment

Agriculture land in Northern side, Buffer zone &
he Southem side, Coconut thoppu in Bustern side and road

a
S0l

LSrh S,

wuter ino Kudamurutti

Lo dischiwrge the treated S¢ |
; ion [rem Executive

Fhe unit has oblained pe

M LS

GROC Dvision, Teichy vide letter datud 15.12.2016.

DR Dasae al chnsent wndes Beer (0 o CF) Act, 1974 as

) e, LY as mmended.,

site falls in T.8.No. 19/9 Part, Ward-I, Block-12,
I Abishekapuram Villuge, Jisty

g+



g%

Since the proposed unit [ulls under Red-small, the subject may be placed before
ZLCCC for issue Consent to Establish under the Water (I'&CP) Act, 1974 as
amended und Air (P&CP) Act, 1981 as amended < tiject to the following
conditios .

|. The uni. shall treat the sev

e gencrated from the |
2, The un

shall provide treatment plant as reported so > ncnieve the standards
prescribed sy the Board before let into the Kudamurutti desin for irrigation.

3. The uni shall ensure that the interim storage facility shall be provided to store
the treated septage during rainfall,

- The unit shall provide manitoring wells to assess the greundwater quality before
and alter commissioning of e praject in that area.

5. The unit shall evolve a standurd method of collection, handling and transportation
of sepiage trom the nearby household premises and submit the report to the Board
prior to obuin Consent to Operate from the Board,

G. The uni shall adopt standard operaling procedures inciuding safety and
precautionacy messures in order to avoid industrial disasier and submit the same
efore obtalning consent 1o operate from the Board.

/. The unit shall ensure (hat ne trade effluent shall be generdted from the unit at any
uge of its pracess.

. The unit shatl ensure that tic solid waste lile anitary napkins, plastic and
pulytliene papers wie disposed through corporation then and there without
accunmulation,

#. The unit s7all provide the compound wall around the premises (o restrict the entry
ol rainwater flood during monsoon season,

Lo The ocelpier of Uie unit shall ensure that the Seplage
meeting  he specilications in terms af strength (Or whi
Lo The unit shall ensure thal e dried sludge is dispose
2. The dnit shall develop Ll of about 25% he by

1
rite of 400 Trees/leclare to allenuate Airand Noise Pollution,

lengwith septage water,

ractinent Plant structures
L1 orovided

lus macure as reported.
crea of plant at the

L

rAct

L

l. The unit cl.all ensure that no proces
2. The unit shall
1

cmissions is let odt from (h= unit premises.
where w the ANL/AAQ/Emission standards prescribed by the

vard,
3, The unit skall davelup

0, 400 Trees ‘Heciwre 1o at

witolaboutl 23% of the total wrea of plant at the rate

Letuaie Adrand Nolse Pollution, ) ‘:Ul
b A ey
g;) " /{L\/Lj\’ g ~ |

Nawab John S/AEE
(Name and Designation)

DEE Recommendstions,
[:sue of CTL may be considered o the unit under Boti Acts by ZLCCEC. %

iia V/IDEE
(Name and Designation)
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TAMIL NADU POLLUTION CONTROL BOARD
Note for CTE-new

1 [a] Industry Name
[b] Location of the Unit:
(i) S.F.No
(i) Village
(iii) Taluk

(iv) Revenue District
(v) Local Body Type
(vi) Local Body

[c] Industry Postal address:

19, Kasivilangi, Kulumani
Road, Woraiyur, Trichy

Pincode: 620003

2. Date of Commissioning

3. Total Gross Fixed Assets in Lalchs (as
on 13/10/2016 )

4, [a] Category-Classification scale

[b] Industry Type
5. [a]

[b] Occupier Designation

Occupier Name

[c] Representative who
accompanied during inspection

FECAL SLUDGE TREATMENT
PLANT

19/9 Part, Ward-I, Block-12
K ABISHEKAPURAM
THIRUCHIRAPPALLI WEST
hiruchirapalli
Corporation
TIRUCHIRAPPALLI
Registerced Office address:

5%, Bharathidasan Salai,
Cantonment,
Trichy

Pincode: 620001
15/02/2017
324.3

RED - Small

1081-Sewage Treatment Plant
Ravichandran N
Commissioner

Thiru T Rakesh Sharma,Env. Engineer

6. [a] Land Status Owned
[b] Total area(in Hectares) 0.5787
Built up area(in Hectares) 0.425 €
Irrigation / Green belt area(in 0.55
Hectares)
Solid waste Storage / disposal 0.001
area(in Hectares)
Vacant area(in Hectares) 1537
7. No. of Employees per day
8. Products manufacured
SL.No. Name of the product Quantity \ Unit End Use
a Main Produets manufactured:
L. Treated septage water 15.6 ‘ KLD Into
Kudamurutti
| crain oc
| | irrigation
b By Products manufactured:
1. Dried Sludge | 893.6 Kg/Day | Manure
c Intermediate Products manufactured:
L. Bio-Gas | 6.84 | <o/Day | Cooking |
9. Raw materials used (For each product) .
EL..\IG. Name of the raw material Quantity | Unit Principal Use
‘ 1. Septage 32 KLD Treatment

10. Manufacturing Process (For each product)




Sludge Treatment

The desludging truck carrying faccal sludge will be directed to & receiving point inside the treatment
facility. The faecal sludge received at the treatment facility will be discharged into the screen and
erit chamber (four in number) by means of gravity where it undergoes pre-treatment without any
exposure to the desludging operator. Large solids are trapped in this using a vertical screen and Grit
chamber.

The liquid sludge (mixture of liquid and solids in slurry form) from the screen and grit chamber is
further conveyed to a Sludge Stabilization Reactor (four in number) through gravity for
{reatment. The main objective of this treatment system is removal of degradable organic
substance. The tank has three chambers, the first chamber of the stabilization tank acts as a
homogenization reactor, where the organics are mixed thoroughly. The second chamber provides a
digestion zone for anaerobic treatment of organics present in the faccal sludge. The third chamber is
a designed for 1 day retention time to collect digested sludge and pump it to further treatment
modules. The Total BOD reduction id 63-70% in this module

The sludge drying beds are structures with sloped base for holding graded filter media. The sludge
undergoes liquid-solid separation and also drying. The percolate from the sludge drying bed is
collected and conveyed to a collection Tank by gravity. The dried sludge from the drying beds are
removed periodically and transferred to the sludge storage shed located within the premises
Percolate water Treatment

The percolate water collected is pumped into to anaerobic treatment in the settler integrated with an
Anaerobic Filter and subjected to anaerobic treatment for removal of organic matter in the
percolate. ‘

The treated wastewater from the anaerobic filter is further treated using a vertical Planted Gravel
Filter. Vertical gravel filter helps in infusion of oxygen into the passing wastewater, thereby
reducing of organic matter, removal of nutrients, removal of odour, colour.

A tertiary treatment module like sand carbon filter and UV treatment is planned for post treatment
of water coming out from the planted gravel filter and then Disposed into the river.

11. [2a] Water Source Details
SL. No. Source Type. Source Name i Quantity in KLD
1. Municipal Supply River Cauvery _ 0.95
Total :0.95
[b] Water Consumption Details
SL. No. Consumption Type i Quatity (KL/D)
1. WC-II: Domestic | 0.95
Total :0.95 )
12. [a] Sewage generation Details
S.No. Source Quantity(K1.D)
i Septage,toilet,hand and floor washing 16.45
Total :16.453
[b] Trade effluent generation Details
S.No. Source Quantity(KKLD)
l. No Trade Effluent 0.0
Taotal :0,00
13. [2] Details of Sewage Treatment plant Details

Treatiment status: Individual STP
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FSL. No. Name of the Treatment Unit | No. of Units Dimensions in metres
Sereening chamber 40 x0.6% 0.8 each
2: Stabilization reactor- 2.2 x4.0x 1.8 each
chamber !
k) Stabilization reactor- 10.0x 4.4 x 1.8 each
chamber 2
4, Stabilization reactor- 3.0x2.0x 1.8 each
chamber 3
5. Sludge drying beds 6.5x 5.1 x 0.85 each
6. Collection tank 1 40x4.0x2.0
T Integrated settler-chamber 1 |1 3.0x4.0x2.1
8. Integrated settler-chamber 2 | 1 L3x40x2.1
9. Anaercbic filter-chamber 1 20x4.0x1.85
10. Anaerobic filter-chamber 2 2.0x4.0x1.85
11. Anaerobic filter-chamber 3 2.0x4.0x1.85
12. Collection tank 2 40x40x2.1
[ 13. Planted gravel filter 5.0x10.0x1.22 each
r 14 Collection tank 3 58x47x15
15, Collection tank 4 S8x47x1.5
16. Pressure sand filter 1.0m Diax 1.5m
1.7. Activated carbon filter 1.0mDiax 1.5m
[b] Details of Effluent Treatment plant Details
Treatment status: No trade effluent and hence does not arise
14. [2] Sewage disposal Details
rS.No. Description of Outlet Quantity(KLD) Disposal
i Treated septage water 16.45 Into Kudamurutti drain for
irrigation
[b] Trade effluent Disposal details
FS.NO, Description of Outlet Quantity(KLD) Disposal
1 No trade effluent 0.0 Not applicable
13: Details of Air Pollution Control measures
[a]  Point source emission with stack Details *
Stack No | Point source of Pollution control Stack top Stack height above
Emission measures dimension{in metres) |ground level(in
J metres)
[b] Fugitive emission/Noise Details
Sl No Source of Fugitive or | Type of emission Pollution control Capacity
Noise Emission measurcs
16. Details of Solid Wastes
[a] Non Hazardous solid wastes
SL. No. Name of the Waste Quantity Unit Mode of Area of land
disposal earmarked for
storage/dispos
al(in sq.Metre)
1. Sanitary napkins, Plastic | 48 Kg/Day Disposed 8
and polythene papers through
corporation
[b] Hazardous solid wastes
(i) Hazardous waste Authorization details )
| HW generation | Applicc for ‘ Date of HWA Type | Issued date Valid date
Authorisation | Application for
' HWA
(ii) Hazardous waste generzation details
SL. |Name of Process Name of Process Quantit | WesteType | Waste Waste Arez
No. Waste(Category No) y 7Y Storage Disposal ?armarked
: or
Storage/Di
1 \ sposal J

17. Details of consent fee demand and consent fee remittance
Consent Fee Demand by TNPCE Details
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Financial Consent Fec | Water Act Alr Act Total Total Gross | As On
Year Type Fixed Assets
inLakhs -
20162017 | Current | 150000 (150000 [300000  |3243 13/10/2016
L Total : 30000.0
[b]  Consent Fee Remittance by the Industry Details :
Date CR No/Bank Ref | Amount Reason/Remarks on | District Office of
No rising the demand | TNPCB
16/12/2016 f 009934 30000.0 THIRUCHIRAPA
LLI
Total : 30000.0
hotal consent fee Demand Rs. 30000.0 1
J Consent fee remitted by the industry Rs. 30000.0 J
‘ Balance to be remitted Rs. 0.0 ‘l
18.  Details of complaint
Whether there are any complaints against the unit? No
Date of receipt of | Name of the Nature of Details ¢f Action taken on the
complaint Complainant Complaint Investigation complaint |
19.  Details of Legal Action
Whether any court case filed against the unit? No
Nature of the case | Date of filing Case Number Name and place of " | Present stage of the
: the Court case
20.  Details of applicability and status of GO relaxations/EC/CRZ clearances
fa]  Whether the unit atiracts the GO No.213 or No
GO.127? If so, the details of GO relaxation obtained
there on .
[6]  Whether the unit is coming under the purview of No
EIA Notification? If so, the details there on
[c] Whether the unit is coming under the purview of No
CRZ Notification? If so, the details there on
Clearance Type ‘Issued date ’Valid date ’Issucd by Authority ! Proc. No and date 1
21, Status of Disposal of effiuent and water bedies
(2] | Whether discharged into | No If yes, name of the Odai/ 1
inland surface waters? River/ Lake? I
[b]  Distance of the waler body from the unit if effluent
reaches the water body in Metres?
[¢]  Details of nearby water bodies:
Name as found in records
Whether the water source is included in the G.O. No
Ms. No.213, E & F Dept. dated 30.03.897
Whether the water source is included in the G.0. No
Ms. No. 127/ E & ¥ Dept. E.C — 3/ dated 8.5,
19987
Distance of the water source(in meters)
Confluence Point ?
Topographical details with reference to the unit’s
site?
Whether unit’s effluent reaches the water sources
{or) possibility exists?
22. Land use pattern in the vicinity
East ’ Coconut Thoppu
West Read & Residences
North Drain & Agriculture land
South Buffer Zone & Trichy City Corporation Fish Market
23. Details of habitation
SL.No. ] Habitation Name ' Distance in Km ’ Population in Nos T
| 2
i Lingam nagar [0.3 [SGUO —l
I
2. Vallalar Nagar 0.3 | 5000 7
23, [2] Nameof the nearby Koadways (Viz.) NI1/SH/ ODR
MDR / CDR
[b] Distance from the site in Kms. 0.15
25. [a] Land use classification of the site Mixed Residential use Zone

[b]  Authority which classified the land use Loczal Planning Authority
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Name and distance of the sensitive/eco sensitive areas Nil

like places of Archeological importance, National Park, (In Km)
Wild Life/ Birds sanctuary, Marine National Park,

Mangrove Forests, reserved forests if any.

[a] Topo Sketch showing the surrounding features in As attached
item No. 24 t0 27 has to be enclosed

Any other information :

The unit of M/s. Fecal Sludge Treatment Plant proposed in Trichy City
Corporation is a2 Septage Treatment Plant Project proposed to be located at
T.S.No0.19/9Part, Ward-I, Block-12, K.Abishekapuram Village, Trichy West Taluk,
Trichy District. MoU has been signed between Trichy City Municipal Corporation
and Indian Institute of Human Settlements on 21.09.2016 for execution of the
project. The unit has applied for Consent to Establishment under the Water (P&CP)
Act and Air (P&CP) Act through OCMMS on 23/12/2016 and resubmitted on
29.12.2016 for the Treatment of Septage water - 32 KLD. The source of fecal
sludge is from the septic tanks, pits and other on-site containment units from part of
Ward 40, 45, 52, 53, 54 and 60 of Trichy City Corporation which are not connected
to underground sewerage system. Fecal sludge from household septic tanks/pits and
other institutions is conveyed to the treatment facility using the desludging truck
available with the Trichy City Corporation or private operators which has capacities
ranging from 4000 to 6000 litres. Under this project, it is proposed to treat
maximum of eight loads of fecal sludge (assuming a truck load of 4 KL) from the
desludging trucks which amounts to maximum of 32000 litres of sludge input every
day into the treatment facility. The treated septage water of 15.6 KLD is proposed
to be discharged into Kudamurutti drain for irrigation, Dried sludge is proposed to
be used as manure and Biogas is proposed to be used for cooking. Based on the
application, the site was inspected on 29.12.2016 and the following were observed:
1. The proposed unit site falls in T.S.No. 19/9 Part, Ward-I, Block-12,
K.Abishekapuram Village, Trichy West Taluk, Trichy District and the same was
especially allocated by Trichy Corporation.

2. The proposed unit site was found vacant land. .

3. Residential habitation exists adjacent to the proposed project site.

4. The unit has obtained the land use classification Certificate for the establishment
of Septage treatment plant issued by the Corporation Commissioner as Mixed
Residential.

5. The site is surrounded by Agriculture land in Northern side, Buffer zone &
proposed fish market in the Southern side, Coconut thoppu in Eastern side and road
& residences in the Western side.

6. The unit has proposed to discharge the treated septage water info Kudamurutti
drain for irrigation. The unit has obtained permission from Executive
Engineer,PWD,WRD,R.C.Division,Trichy vide letter dated 15.12.2016.
Specific recommendations on the issue of consent uncey Water (P & CP) Act, 1974 as
amended and Air (P & CP) Act, 1981 as amended.
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Since the proposed unit falls under Red-small, the subject may be placed before

ZLCCC for issue Consent to Establish under the Water (P&CP) Act, 1974 as
amended and Air (P&CP) Act, 1981 as amended subject to the following
conditions.

1. The unit shall treat the sewage generated from the unit alongwith septage water.

2. The unit shall provide treatment plant as reported so as to achieve the standards
prescribed by the Board before let into the Kudamurutti drain for irrigation.

3. The unit shall ensure that the interim storage facility shall be provided to store
the treated septage during rainfall.

4. The unit shall provide monitoring wells to assess the groundwater quality before
and after commissioning of the project in that area.

5. The unit shall evolve a standard method of collection, handling and transportation
of septage from the nearby household premises and submit the report to the Board

prior to obtain Consent to Operate from the Board.

6. The unit shall adopt standard operating procedures including safety and
precautionary measures in order to avoid industrial disaster and submit the same

before obtaining consent to operate from the Board.

7. The unit shall ensure that no trade effluent shall be generated from the unit at any
stage of its process.

8. The unit shall ensure that the solid waste like sanitary napkins, plastic and
polythene papers are disposed through corporation thén and there without

accumulation.

9. The unit shall provide the compound wall around the premises to restrict the entry
of rainwater /flood during monsoon season.

10. The occupier of the unit shall ensure that the Septage Treatment Plant structures
are meeting the specifications in terms of strength for which it is provided

11. The unit shall ensure that the dried sludge is disposed as manure as reported.

12. The unit shall develop green belt of about 25% of the total area of plant at the
rate of 400 Trees/Hectare to attenuate Air and Noise Pollution.

Alr Act

1. The unit shall ensure that no process emissions is let out from the unit premises.
2. The unit shall adhere to the ANL/AAQ/Emission standards prescribed by the
Board.

3. The unit shall develop green belt of about 25% of the total area of plant at the rate
of 400 Trees /Hectare to attenuate Air and Noise Pollution.

30. DEE recommendations.

Issue of CTE may be considered to the unit under Both Acts by ZLCCC.
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TANMIL NADU POLLUTION CONTROL BOARD

TRICHY ZONE

MINUTES OF THE 49" ZONAL LEVEL CONSENT CLEARANCE COMMITTEE

r'““ = - am = 7
| fem Suhject ‘ Decision of the Committee 1
] |
! NO. |
l Trichy |
! 49-1 | M/s.Child Jesus Hospital Committee decided Lo issue consent to operate 10 the
! ‘ Pwmen ade Road unit under Warer (P&CP) Act, 1974 and Air (P&CP] |
| Cuantonment l Act. 1981 subject 1o the conditions mentioned in the |
i | Irichy District | agenda. J
40> M/s.Dr.Agarwal’s Health Care Committes decided to issue consent to operate 10 the ‘
! Limited | unit under Water (P&CP) Act, 1974 and Air [P&k.
‘ | Periva Vadavoor Villace ' . 1981 subject to the conditions mentioned in the
| | Thiruverurnbur East Taluk ; agﬁ"“d‘h“ !
| | | |
|| Trichy Distriet ! !
203 | s DG Viswapathan Special | Committee decided to issue consent (o omrrrc l‘lwr I
! Tospital | expansion 1o the unit under Water (P&CP) Act.
| | richy Town Village ‘ and Air (P&CP) Act. 1981 subject to the wndmom
| Trichy Taluk. Trichy District mentioned in the agenda.
| 49-4 | Ms.Fecal Sludae Treatment Plant Comminee decided to issue consent to establish 1o \

K.AbisekapuramVillage

the unit under Water (P&CP) Act,

1974 and .ff‘-.Er|
1981

the conditions

Trichy Taluk. Trichy District | (P&CP)  Act, subject 1o

| mentionzd in the agenda and the following additional |
‘ | condition. " ;
| ‘ The unit shall provide closed pipeline for the |
_ disposal of (realed septage water into Kudamuruti
| ‘ drain. |
o™

Cuddalore

Solid Waste
Private Lid

M/s.Pondicherry
Management Company
Podaivur Devasthanam Village

Veppur Taluk. Cuddalore District

"“nmmm- L|L ‘ded to defer the subject for placing it |
in the next meeting with specific recommendation ol |
the DEE. |

M5 TAQA Nevveli Power Company
Pyvi.Ltd

Kunankurichi Village
Virudhachalam Taluk

I ucidalorc District

Commitiee decided to issue name change amendment
to the unit under Water (P&CP) Act, 1974 and Alr |
(P&CP) Act, 1981 subject to the conditicns |
mentioned in the agenda.

| 0 uddal

M7s. TAQA Nevveli Power C
1"".T.1_‘;d.

Residential Colony
Uthangal Village
Virudhachals
lore District

jlﬁp 11'\'\'

Committes decided to issue name change amendment |

to the unit uoder Water (P&CP) Act, | 1974 and Alr
| (P&CP) Act. 198 subject to the conditions
| mentioned in the agenda. |
l |
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i Warur
_,,L_#_,_r______/_,_"’————'—"*‘ PR R
I Mis.Sree Akzya Dyeing Commitice decided to jcgue consent 10 operates for
nkoil Village expansion to the unit under Water (P&CP) Act, 1974 |
wnangatam Taluk and Air (P&CP) Acl 1921 subject to the conditions
mentioned in the agenda and following additional |
} condition.

| The unit shall connect all the Electromagnetic flow
| meter to Water Quality Watch of TNPCB, Chennal.

| Committee decided to issue consent 10 operate for
]1 expansion (o e anit under Water (P&CP) Acl 1974
i and Air (P&CP) Act, 1981 subject 10 the conditions
nda  and following additional

|
|
i
|

J— o
199 M

| Andankoil Village
s fanmaneatam Tatuk

| Karur District | mentioned in the 83
| || condition. |
| The unit shall connect all the Electromagnetic How
| meter 1o Water g:ig_llg\_ Wwatch of TNPCB. Chenpnai, |

ot i _””_f—_—'—'_—__—"_'—'—"‘"____“—__——‘—-l——‘_—““_v-—"_“ . et
.10 | alis.Rainbow Dyers | Committee decided to issue consent 1o operate ot |
Andunkail Village | expansion to the unit under Water (P&CP) Act. 1974 "

© Mammanzalam Taluk | and Air (P&CP) Act, 1681 subject to the conditions |

| Karur District 1! mentioned in the agenda and following additional },

‘ cendition. i

i| The unit shall connigct all the Electromagnetic flow |

| meter o Wate
d

Quality Watch of TNPCB, Chen
ecided to issue consent 10 operate 1o |

al. |

‘l 49-11 MUs Karur Textile Park Private Limited | Committee

| Thallaparti Village \the unit under Water (P&CP) Act, 1974 and Al |
'1 Karur Taluk (P&CP) Act. 1981 subject T the conditions |
| Karur District mentioned in the agenda and“following additional |

: condition. |
! | The wunit shall install  ambient Al quality |
| monitoring  station its premises within three

| months.

| IE———— __“__ﬁ__,.__-————_'_‘_ﬂ__,___————— P = ST et .__.._.._A___"h__‘__.,._—-———"—__”__,ﬁ._—,,,,m__—l
4412 o Aras Bleaching and Dycing Works | Committes  decided To issue amendment in conpsent |

! | 8. Ni.103, Thorankkalparti Village o operate  (E pansion) 10 the unit under Waier |
" ~ Karur Taluk LP&CTP) Acl 16074 and AIr (P&CP) Act, 1981 for |
» Karur District | Roiler, D.G. set and name change subject @ the‘|

‘ | conditions mentiongd in the agenda. ‘I

S R R S
'} Dindigul ‘ l‘

DR |
B DR -

S H—_m__ﬂ__———-——"_—"——r—*——ru-———_,____.———-‘__‘____———m——”-“
J0-12 ¢ MUs Hatsun Agro Product Limited (Feed | Commitiee decided to issue consent 10 operate 1o \

|‘ Division) | the unit under Water (P&CP) Act, 1974 and Air |
| | Melakaraipatry village (P&CP) Acl 1981 subject to the conditions !
| Palani Taluk | mentioned in the agenda. '
| DindigDistiet 1 i '
< 5 P
AR s ) il

| B B C 1A
DEBEERRE & ~"DER/CUD
vREY /. _

JCEE(M)/Zonal Officer
Trichy
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CONSENT ORDER NO. 170116992982 DATED: 07/01/2017. ‘ /

PROCEEDINGS NO.F.0815TRY/RS/DEE/TNPCB/TRY/W/2017 DATED: 07/01/2017

SUB: TNPC Board-Consent for Establishment-M/S FECAL SLUDGE TREATMENT PLANT S.F No.
19/9 Part, Ward-1. Block-12, K ABISHEKAPURAM Village, Thiruchirappalli west Taluk,
Thiruchirapalli District - for the establishment or talke steps to establish the industry under Section 23
of the Water (Prevention and control of Pollution)Act, 1974, as amended in 1988(Central Act 6 of
1974)- Issued- Reg.

REF: 1.Unit's application for consent dated 16/12/2016 and resubmitted on 29/12/2016
2.IR.No : F.0815TRY/RS/AEE/TRY/2016 dated 29/12/2016
4.Minutes of the 49th ZLCCC meeting held on 05/01/2017 vide item No.45-4

Consent 1o establish or take steps to establish is hereby granted under Section 25 of the Water (Prevention and conltro! of
Pollution) Act,1974, as amended in 1988(Central Act 6 of 1974) (hereinafter referred to as 'The Act’) and the Rules and Orders made
there under to

Commissioner,
FECAL SLUDGE TREATMENT PLANT
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below;
$.F. No.19/9 Part. Ward-I, Block-12,
K ABISHEKAPURAM Village,
Thiruchirappalli wes: Taluk,
Thiruchirapalli District.
This Consent to establish is valid upto January 06, 2022, or till the industry obtains consent to operate under Section 25 of the
Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special and general

conditions enclosed.

& 'B =
/!”"—."‘%}/
Districr Envirgnmenizt-Engineer,
Tamil Nadu Pollvtimi Control Board,
THIRUCHIRAPALLY

\
. |50
To /ﬁ’\l X7 a
B =1t
Commissioner, :

M/s.FECAL SLUDGE TREATMENT PLANT,
19, Kasivilangi, Kulumani Road, Woraiyur, Trichy,
Pin: 620003

Copy to:

1.The Commissiener, TIRUCHIRAPPALLI-Corporation, Thiruchirappalli west Taluk, Thiruchirapalli District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Meonitoring, Tamil Nadu Pollution Control Board, Tiruchirzppalli for favour of kind information.

4. File
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SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

Sl Description Quantity Unit
No.
Product Details
1. 1 Treated septage water ‘ 15.8 ’ KLD
By-Product Details
1= ‘ Dried Sludge { 893.86 l Kg/Day
Intermediate Product Details
1 { Bio-Gas L B.84 | Kg/Day
The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.
a ‘Sewagc Treatment Plant:
Treatment status: Individual STP
SL. No. Name of the Treatment No. of Units Dimensions in metres
Unit
Te Screening chamber 4 4.0 x 0.6 x 0.8 each
2 Stabilization reactor- 4 22x40x1.8each
chamber 1
3 Stabilization reactor- 4 10.0x 4.4 x 1.8 each
chamber 2
4. Stabilization reactor- 4 3.0x2.0x1.8 each
| chamber 3
[ B Sludge drying beds 43 6.5x 5.1 x 0.85 each
] 5. Collection tank 1 1 40x4.0x2.0
7. Integrated setller- 1 3.0x4.0x2.1
chamber 1 \
8. Integrated settler- 1 1.5x4.0x2.1
chamber 2
9. Anaerobic filter- 1 20x4.0x1.85
chamber 1
10. Anaerobic filter- 1 20x4.0x1.85
chember 2 2
1., Anaerobic filter- 1 | 2.0x4.0x1.85
chamber 3
12. Collection tank 2 1 40x4.0x2.1
13. Planted gravel filier 4 5.0x10.0x1.22 each
14. Collection tank 3 1 58x47x1.5
15. Collection tank 4 1 58x4.7x15
186. Pressure sand filter 1 ' 1.0m Dia x 1.5m
17. Activated carbon filter 1 1.0m Dia x 1.5m
b Effluent Treatment Plant:
Treatment status: No trade effluent and hence does not arise
SL. No. [bjla{ne of the Treatment No. of Units Dimensions in metres
nit :
1.
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This consent to establish is valid for establishing the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained. )

Cutlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD »

Effluent Type : Sewage

b Treated septage water 16.45 Into Kudamurutti drain
for irrigation

Effiuent Type : Trade Effluent

s { No trade effluent l 0.0 Not applicable

Additional Conditions:

1.The unit shall treat the sewage generated from the unit alongwith septage water.

2.The unit shall provide treatment plant as reported 50 as to achieve the standards prescribed by the
Board before let into the Kudamurutti drain for irrigation.

3. The unit shall ensure that the interim storage facility shall be provided to store the treated septage
during rainfall.

4.The unit shall provide monitoring wells to assess the groundwater quality before and after
commissioning of the project in that area.

5.The unit shall evolve a standard method of collection, handling and transportatiop of septage from
the nearby household premises and submit the report to the Board prior to obtain Consent to Operate
from the Board.

6.The unit shall adopt standard operating procedures including safety and precautionary measures in
order to avoid industrial disaster and submit the same before obtaining consent to operate from the
Board.

7.The unit shall ensure that no trade effluent shall be generated from the unit at any stage of its

process.
8.The unit shall ensure that the solid waste like sanitary napkins, plastic and polythene papers are
disposed through corporation then and there without accumulation. W

9.The unit shall provide the compound wall around the premises to restrict the entry of rainwater
/flood during monsocn season.

10.The occupier of the unit shall ensure that the Septage Treatment Plant structures are meeting the
specifications in terms of strength for which it is provided

11.The unit shall ensure that the dried sludge is disposed as manure as reported.

12. The unit shall provide closed pipeline for the disposal of treated septage water into Kudamurutti
drain.

13.The unit shall develop green belt of about 25% of the toial area of plant at the rate of 400
Trees/Hectare to attenuate Air and Noise Pollution.

14.In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.
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CONSENT ORDER NO. 170126992982 DATED: 07/01/2017.

PROCEEDINGS NO.F -0815TRY/RS/DEE/TNPCB/TRY/A/2017 DATED: 07/01/2017

SUB: TNPC Board-Consent for Establishment-M/s. FECAL SLUDGE TREATMENT PLANT , S.F. No.
19/9 Part, Ward-I, Block-12, K ABISHEKAPURAM village, Thiruchirappalli west Taluk and
Thiruchirapalli District - for the establishment or take steps to establish the industry under Section 21
of the Air(Prevention and control of Pollution)Act,1981, as amended in 1987(Central Act. 14 of
1981)-Issued -Reg.

REF: 1.Unit's application for consent dated 16/12/2016 and resubmitted on 29/12/2016
2.JR.No : F.0815TRY/RS/AEE/TRY/2016 dated 29/ 12/2016
4 Minutes of the 49th ZLCCC meeting held on 05/01/2017 vide item No.49-4

Consent to establish or take steps to establish is hereby granted under Section 21 of the Air (Prevention and control of Pollution)
Act,1981, as amended in 1987 and the Rules and Orders made there under to

Commissioner,
M/s . FECAL SLUDGE TREATMENT PLANT
S.F No.19/9 Part, Ward-1I, Block-12,
K ABISHEKAPURAM Village,
Thiruchirappalli west Taluk,
Thiruchirapalli District.
Authorizing occupier to establish or take steps to establish the industry in the site mentioned below:
S.F No. 19/9 Part, Ward-I, Block-12,
K ABISHEKAPURAM Village,
Thiruchirappalli west Talul,
Thiruchirapalli District,
This Consent to establish is valid upto January 06, 2022, or till the industry obtains consent to operate under Section 21 of the
Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and general conditions

enclosed.
District Enmrngineer,
Tamil Nadu PoTTution Control Board,
THIRUCHIRAPALLI
= To- __h'-'
5]V’
Commissioner,

M/s.FECAL SLUDGE TREATMENT PLANT,
19, Kasivilangi, Kulumani Road,Woraiyur, Trichy,
Pin: 620003

Copy to:
1.The Commissioner, TIRUCHIRAPPALLI-Corporation, ’Ihirucherppalli west Taluk, Thiruchirapalli District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Tiruchirappalli for favour of kind information.
- 4.File
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
THIRUCHIRAPALLI
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SPECIAL CONDITIONS

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

SIL Description l Quantity Unit
No.
Product Details
1. | Treated septage water | 156 | KLD
By-Produet Detzails .
1. | Dried Sludge | 893 5 | Ko/Day
Intermediate Product Details
LT. i Bio-Gas | 6.84 | Kg/Day

This consent to establish is valid for establishing the facility with the below mentioned emission/noise

sources along with the control measures and/or stack .Any change in the emission source/control

measures/change in stack height has to be brought to the notice of'the Board and fresh consent has to
¢ obtained if necessary.

1 Point source emission with stack :
Stack |Point Emission Source Ajr pollution Stacl height | Gaseous Discharge
No. Control measures  |from Ground |in Nm3/hr
Level in m
11 Fugitive/Noise emission :
Sl Fugitive or Noise Emission |Type of emission Contrel
[No.  [sources measures

Additional Conditions:

1.The unit shall ensure that no process emissions is let out from the unit premises.

2.The unit shall adhere to the ANL/AAQ/Emission standards prescribed by the Board.

3.The unit shall develop green belt of about 25% of the total arca of plant at the rate of 400 Trees
/Hectare to attenuate Air and Noise Pollution. -
4.In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be injtiated against the unit as per law.

Distriet Environuefital Engincer,
Tamil Nadu P¢ution Control Board,
THIRUCHIRAPALLI
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GENERAL CONDITIONS

This consent to establish cannot be construed as consent to oparate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission, ;

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements,

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
THIRUCHIRAPALLI
bR
St




CONSENT ORDER NQuAi¢9205% 0L B4FER 02

PROCEEDINGS NO.F.0815TRY/RS/DEE/TNPCB/TEY/W/2017 DATED: 07/01/2017

SUB: TNPC Board-Cansent for Establishment-M/S FECAL SLUDGE TREATMENT PLANT S.F No.
198 Part, Ward-I, Block-12, K ABISHEKAPURAMN Village, Thiruchirappalli west Taluk,
Thiruchirapalli District - for the establishment or take sieps to establish the industry under Section 25
of the Water (Prevention and control of Pollution)Act, 1974, as amended in 1988(Central Act 6 of
1974)- Issued- Reg.

g

: 1.Unit's application for consent dated 16/12/2016 and resubmitted on 29/12/2016
2.IR.No : F.0815TRY/RS/AEE/TRY/2016 dated 29/12/2016
4 Minutes of the £8th ZLCCC meeting held on 05/01/2017 vide item No:49-4

Consent to establish or tale steps ta establish is hereby granted under Section 25 of the Water (Prevention and control of
Pollution) Act, 1974, as amended in 1988(Central Act 6 of 1974) (hereinafter referred 1o as 'The Act') and the Rules and Orders made
there under to

Cemmissioner, :
FECAL SLUDGE TREATMENT PLANT
Autherizing occupier to establish or take steps to establish the industry in the site mentioned be]cm;:
S.F. No.19/9 Part, Ward-I, Block-12,
K ABISHEKAPURAM Village,
Thiruchirappalli west Taluk,
Thiruchirapalli District.
This Consent to establish is valid upto January 06, 2022, cor 4l the indust:y cbiains consent to operate under Section 25 of the
Water (Prevention and control of Pollution) Act, 1974, as amended in 1988 whichever is earlier subject to special and general

conditions enclosed.

District Teronmpental Engineer,
Tamil Nado Pellation Control Board,
§ THIRUCHIRAPALLI
TO 'i "" v 1
Comumissioner,

M/s.FECAL SLUDGE TREATMENT PLANT,
19, Kasivilangi, Kulumani Road, Woraiyur, Trichy,
Pin: 620003

Copy to:

1.The Commissioner, TIRUCHIRAPPALLI-Corporation, Thiruchirappalli west Taluk, Thiruchirapalli Distrizct .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Centrol Board, Chennal for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Tiruchirappalli for faveur ol kind information.
4, File

-

..,
= e A

SiSID FNiemin QIUIENI0SE ! L




SLSILDETG

|

N | /4
TAMILNADUsP@ELUTIONGONTROL BOARD

This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

SI. Description Quantity Unit
No.
Product Details
. \ Treated septage water l 15.6 | KLD
By-Product Details
1. | Dried Sludge | 893.6 | Kg/Day
Intermediate Product Details
1. | Bio-Gas | 6.84 | Kg/Day
The unit shall provide Sewage Treatment Plant and /or Effluent Treatment Plant as indicated below.
a ISewage Treatment Plant:
Treatment status: Individual STP
SL. No. [NIa{Itle of the Treatment No. of Units Dimensions in metres
ni
1. Screening chamber 4 4.0 x 0.6 x 0.8 each
2. Stabilization reactor- 4 22x4.0x1.8each
chamber 1
3. Stabilization reactor- 4 10.0x 4.4 x 1.8 each
chamber 2
4. Stabilization reactor- 4 3.0x2.0x 1.8 each
chamber 3
5 Sludge drying beds 48 6.5x 5.1 x 0.85 each
6. Collection tank 1 1 4.0x4.0x2.0
7. Integrated settler- 1 3.0x4.0x21
chamber 1
8. Integrated settler- 1 1.5x4.0x2.1
chamber 2
9. Anaerobic filter- 1 2.0x4.0x1.85
chamber 1
10. Anaerobic filter- 1 20x4.0x1.85
chamber 2
11. | Anaerobic filter- 1 2.0x4.0x1.85
chamber 3
12. Collection tank 2 1 4.0x4.0x2.1
13. Planted gravel filter =~ | 4 5.0x10.0x1.22 each
14. Collection tank 3 1 58x4.7%x15
15. Collection tank 4- 1 5.8x4.7x1.5
16. Pressure sand filter 1 1.0m Dia x 1.5m
17 Activated carbon filter 1 1.0m Dia x 1.5m
b Effluent Treatment Plant:
Treatment status: No trade effluent and hence does not arise
SL. No. game of the Treatment No. of Units Dimensions in metres
nit
1.
2

POLLUTION PREVENTION PAYS
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This consent EF 5y Ehims Ve gul g mentioned outlets for the
discharge of Memﬁ}mgmgﬂtmm has to be brought to the

notice of the Board and fresh consent has to be obtained.

|07

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
‘ in KLD ;

Effluent Type : Sewage

T Treated septage water 16.45 Into Kudamurutti drain
for irrigation

Effluent Type : Trade Effluent

T No trade effluent 0.0 Not applicable

Additional Conditions:

1.The unit shall treat the sewage generated from the unit alongwith septage water.
2.The unit shall provide treatment plant as reported so as to achieve the standards prescribed by the
Board before let into the Kudamurutti drain for irrigation. _ .
3. The unit shall ensure that the interim storage facility shall be provided to store the treated septage
during rainfall. :
4.The unit shall provide monitoring wells to assess the groundwater quality before and after
commissioning of the project in that area.
5.The unit shall evolve a standard method of collection, handling and transportation of septage from
the nearby household premises and submit the report to the Board prior to obtain Consent to Operate
from the Board.
6.The unit shall adopt standard operating procedures including safety and precautionary measures in
%rder to avoid industrial disaster and submit the same before obtaining consent to operate from the
oard. ; o
7.The unit shall ensure that no trade effluent shall be generated from the unit at any stage of its
process.
8.The unit shall ensure that the solid waste like sanitary napkins, plastic and polythene papers are
disposed through corporation then and there without accumulation.
9.The unit shall provide the compound wall around the premises to restrict the entry of rainwater
/flood during monsoon season.
10.The occupier of the unit shall ensure that the Septage Treatment Plant structures are meeting the
specifications in terms of strength for which it is provided
11.The unit shall ensure that the dried sludge is disposed as manure as reported.
12. The unit shall provide closed pipeline for the disposal of treated septage water into Kudamurutti
drain.
13.The unit shall develop green belt of about 25% of the total area of plant at the rate of 400
Trees/Hectare to attenuate Air and Noise Pollution.
14.In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

District Envm%lgineer, "

Tamil Nadu Pollution Control Board,
THIRUCHIRAPALLI
= i‘\ v

POLLUTION P‘REVENTION PAYS
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This consent to establish cannot be construed as consent to operate and the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and
got approved by the Board, before obtaining consent 10 Operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances {wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as to minimize the dust emission.

The unit shall provide water sprinklers along the terporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the premises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

p \
_ \“;E’Q/ N
District Envigen Engineer,

Tzmil Nadu Pollution Control Board,
THIRUCHIRAPALLI
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CONSENT ORDER N@J37

PROCEEDINGS NO.F.0815TRY/RS/DEE/TNPCB/TRY/A/2017 DATED: 07/01/2017

SUB: TNPC Board-Consent for Establishment-M/s. FECAL SLUDGE TREATMENT PLANT , S.F. No.
19/9 Part, Ward-I, Block-12, K ABISHEKAPURAM village, Thiruchirappalli west Taluk and
Thiruchirapalli District - for the establishment or take steps to establish the industry under Section 21
of the Air(pPrevention and control of Pollution}Act,1981, as amended in 1987(Central Act. 14 of
1881)-Issued -Reg.

REF: 1.Unit's application for consent dated 16/12/2016 and resubmitted on 29/12/2016
2.IR No : F.0815TRY/RS/AEE/TRY/2016 dated 29/12/2016
4 Minutes of the 49th ZLCCC meeting held on 05/01/2017 vide item No.49-4

Consent to establish or take steps to establish is hereby granted under Section 27 of the Air (Prevention acd contral of Pollution)
Act, 1981, as amended in 1987 and the Rules and Orders made there under to

Commissioner,
M/s . FECAL SLUDGE TREATMENT PLANT
S.F No.19/9 Part, Ward-I, Block-12,
K ABISHEKAPURAM Village,
Thiruchirappalli west Taluk,
Thiruchirapalli District. '
Authorizing occupier to establish or take steps 1o establish the industry in the site mentioned below:
S.F No. 19/9 Part, Ward-I, Block-12,
K ABISHEKAPURAM Village,
Thiruchirappalli west Taluk,
Thiruchirapalli District.
This Censent to establish is valid upto January 08, 2022, or till the industry obtains consent to operate under Section 21 of the
Air (Prevention and control of Pollution) Act, 1981, as amended in 1987 whichever is earlier subject to special and general conditions
enclosed.

b
Districl "‘ffﬁ?rt ¢
Tamil Nadu Follution Control Board,
THIRUCHIRAPATLI

Bt Y .
To ATIRY
Cormmissioner,
M/s.FECAL SLUDGE TREATMENT PLANT,
19, Kasivilangi, Kulumani Road, Woraiyur, Trichy,
Pin: 620003

Copy to:

1.The Commissicner, TIRUCHIRAPPALLI-Corporation, Thiruchirappalli west Taluk, Thiruchirapalli District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pellution Centrol Board, Tiruchirappalli for favour of kind information.
4. File
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This consent to establish is valid for establishing the facility for the manufacture of products/
byproducts (Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its
quantity has to be brought to the notice of the Board and fresh consent has to be obtained.

SL Description i Quantity Unit

No. |
Product Details

1. I Treated septage water l 15.6 | KLD
By-Product Details

1. | Dried Sludge | 8935 | Kg/Day
Intermediate Product Details

1 ] Bio-Gas ] 0.84 [ Kg/Day

This consent to establish is valid for establishing the facility with the below mentioned emission/noise
sources along with the control measures and/or stack .Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh consent has to
be obtained if necessary. '

I Point source emission with stack :
Stack |Peint Emission Source Air polluticn Stack height |Gaseous Discharge
No. Conirol meastrss  |[rom Ground |in Nm3/br
Level inm
i Fugitive/Noise emission :
SIL Fugitive or Neise Emission |Typeofemission | Control
No. sources : - l TIeasures

Additional Conditions:

1.The unit shall ensure that no process emissions is let out from the unit premises.

2.The unit shall adhere to the ANL/AAQ/Emission standards prescribed by the Board.

3.The unit shall develop green belt of about 25% of the total area of plant at the rate of 400 Trees
/Hectare to attenuate Air and Noise Pollution.

4 In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of nofification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

]
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This consent to establish cannort be consrued as conseat 1o Operaie ard the unit shall not commence
the operation without obtaining the Consent to operate.

The applicant shall make a request for grant of consent to operate at least thirty days, before the
commissioning of trial production.

Any Change in the details furnished in the conditions has to be brought to the notice of the Board and.
got approved by the Board, before obtaining consent to operate under the said Act.

The unit has to comply with the provisions of Public Liability Insurance Act, 1991 to provide
immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances (wherever applicable).

Consent to operate will not be issued unless the unit complies with the conditions of consent to
establish.

The unit shall provide adequate water sprinklers for the control of dust emission during the loading
and unloading of construction material so as t0 minimize the dust emission.

The unit shall provide water sprinklers along the temporary roads inside the premises to avoid fugitive
dust emission during the vehicle movements.

The unit shall develop green belt of adequate width around the prermises.

In case there is any change in the management, the unit shall inform the change with relevant
documents immediately.

- ?pj.u&—
3
- - i -
District L{:L‘"W wiental Engineer,

Tamil Nadu Pollution Control Board,
TIRICIHRAPALLL
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08/03/2021

Note History

From @ M/s EECAL SLUDGE TREATMENT FLANT (RIE"‘!‘R‘L’EQ@ZSSQ}

e —

15, Kasivilangi, Kuiumani Road,Woraiyur, Trichy, 620003, THIRUCHIRAPPALLI WEST, Thiruchirapalli {

65202982

Application For - CTE / Air & Water / naw

Forward

Description Scrutiny the application

Zarwardsd To: AEE TRY NAWABJOHN

Forward

The ‘unit has to furnish the details of Fecal
system and disposal as discussed on 22.12.2016
. Nawab John S (AEE TRY NAWABIOHN) |

Nete By

sgrwarded To: DEE TRY NALINA

Forward

in-Complete

discussed on 22.12.2016

Application Returned

ed To: Industry

Application Re-Submitted,

The unit has to furnish the details of Fecal rea

re r 16-12-2016 13:08

« o« Nazlina V (DEE TRY NALINA]
Cats Time: 21-12-2016 14:01

treatment

Dake Time: 22-12-2016 16:33

tment system and disposal as |

Iakte By: Nalina V (DEE TRY NALINA) i
Date Time: 22-12-2016 17:11 |

Mote By: FECAL SLUDGE TREATMENT PLANT(Indusiry)

-d2d To: DEE TRY NALINA

Forward

In-Complete

nerivity Application Returned

~orwarded Tor Industry

Forwarg

Application ae-Submitted

Mste By: FECAL SLUDGE TREATMENT PLANT(Industry)

Eorwarded To: DEE TRY MNALINA

Forwarded To: AEETRY NAWABIOHN

httos://ocmms.tn.gov.in/OCM MS!appIicationPracessingDetaEls.'openApplEcationDetailsISQQZQS:%

Date Time: 23-12-2016 17:14

‘ote By: Naline V (DEE TRY NALINA) ‘
Gate Time: 23-12-2016 17:32‘|

!
t
|

1

Date Time: 23-12-2016 17:41]

“lote By: Nafina V (DEE TRY NALINA) 1
Date Time: 23-12-2016 18:15 ‘
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08/03/2021 Notg History

Activity: Forward ‘\
Sescription Unit has to furnish the correct STP details i
rote By: Mawab John S (AEE TRY NAWAEJOHN).

Deote Time: 29-12-2016 16:35

Forwarded To: DEE TRY NALINA : :

Forward

In-Complete

Unit has t furnish the corrgct STP catalls

Activity: Application Returned
Mote By Nalina V (DEE TRY NALINA)
Date Time: 29-12-2016 16:326/

ed To: Industry

Forwarc

Application Re-Submitted _
Note Bv: FECAL SLUDGE TREATMENT PLANT(Industry)
Date Time: 29-12-2016 17:08
Forwzrdsd To: DEE TRY NALINA '

Forward
Inspect and put up IR 1

inspection ‘

ficte By: Nalina V (DEE TRY NALINA)
Date Time: 29-12-2016 17:23

Zorwarded To: AEE TRY NAWABJOHN

Forward
IR is submitted for DEE recommendation
Inspaction Closed I

View Document for Topo Sketchs J

Description i
Mote Byvi Nawab John S (AEE TRY NAWABJOHN)

Date Time: 29-12-2016 17:42

Forwarded To: DEE TRY NALINA |

|

|

i

Forward I

= - oy e
S - Drenzre nofe 1o ol I
e - =G < I - ~ e

.+ Nalina V (DEE TRY NALINA).
Dzte Time: 29-12-2016 17:50]‘

i

|

|

chivity: Forward i
i
|
|

Note nrepared for ZLCCC

By: Nawab Johin S (AEE TRY NAWABJOHN)
Date Time: 29-12-2016 17:58

Q
o
m
o

rarded To: DEE TRY NALINA '

| Aetivitys Forward ‘
M = received for CTE is submitted for further|

ooy Nalina V (DEE TRY NALINA)
Date Time: 29-12-2016 18:11




08/03/2021

Note History
warded To: JCEE M TRY THANGAPANDIAN

g Ferwar

e
£y

.

Description Pl process and put for ZLCLL
Note Sy: THANGAPANDIYAN A (JCEE M TRY THANGAPANDIAN) |

rate Time: 30-12-2016 12:26 |

}

View Letter
Note Ev: Girlja Devi G (GIRIJA DEVI AE MTRY )|
Date Time: 05-01-2017 17:54 |

=d To: JCEE M TRY THANGAPANDIAN

2 eETyity: Forward

Approved S

Mote By: THANGAPANDIYAN A (JCEE M TRY THANGAPANDIAN) |
nate Time: 06-01-2017 11:13 |
|

Farwarded To: DEE TRY NALINA i

Activity: Forward
i
Description Prepare CTE :
|

‘iote By: Nalina V (DEE TRY NALINA) !
Sate Time: 06-01-2017 11:28

) Top AEE TRY NAWABJOHN

Activity Forward ) ;
Description Draft CTE is put up for approval please "
Mote By: Nawab John S (AEE TRY NAWABIOHN) {

pate Time: 07-01-2017 13:51 |

farwarded To: DEE TRY NALINA :

i
w
<
=
—t
n
0
e
®
0.
o
Iy
)
L_{.-
o
(0]
b, ¢
o
O
o
=
c
[4}]
(AN

Close Alter Approva i

Nota By: Naling V (DEE TRY NALINA)

Date Time: 18-01-2017 16:40 |

sed To: RECORD TRY |
S O = = |

httos:/focmms.m.gov.w‘nIOCMMSIapplicationProcessingDetaiIs!openApplicationDetaiislsggzga'z
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